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LEGISLATIVE ASSEMBLY.
Saturday, 26th March, 1927.

"The Assembly met in the 'Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

Revisep Scark or Pay or THE SUBORDINATE AccouxTs StBVICE,
CrviL aND Postar anp TrreeraPH AtpIT OFFICES UNDER
THE AUDITOR (GENERAL.

1198. *Mr. Chaman Lall: 1. Is it & fact that:

(a) the scale of pay of the SBubordinate Accounts Service, Civil and
Poatal and Telegraph Audit Offices under the Auditor General
was revised in 1925 and that the pay of present incumbents
in the revised scale was fixed under Fundamental Rules 22
and 28?7

(b) the pay of those who were in Rs. 150, 170, and 190 stages (old
scale) was fixed at Rs. 200 (revised scale), i.e., men having
put in one year, two years and three years’ service in the Sub-
ordinate Accounts Service were brought on the same level and
thus those getting Rs. 190 got a meagre increase of Rs. 10
only? .

]

2. (o) Is it a faot that by fixation of pay under Fundamental Rules
22 and 28, the present incumbents would reach the maximum in the 18th
year of service while the new entrants would attain it in the 16th year?

(b) If so, do Government degire to remove the difference now when the
pay of the Subordinate Accounts Service members attached to the Con-
troller of Currency and offices subordinate to him was fixed according to
length of service?

The Honourable Sir Basil Blackett: 1 and 2. (a) I presume that the
Honourable Member refers to offices to which the scale of Rs. 200—20—
500 applies, in which case the reply is in the affirmative.

2. (b) There are no such appointments in the Currency Department.
The corresponding appointments in that Department are those of Super-
intendents, whose pay on the new scale was also fixed under Fundamental
Rules 22 and 28 and not according to length of service.

Orrice Hours or MusLivs 18 THE OFFiCE OF THE DEPuTY AcCCOUNTANT
GexeraL, Posts anv TELEGRATHS, Dy,
DURING THE Ramzaw,

1199. *Mr. Ohaman Lall: Is it a fact that the Muslims in the office
of the Deputy Accountsnt General, Posts and Telegraphs, Delhi, aitend

( 2843 ) A



2844 BEGISLATIVE ASSEMBLY. [26Tr Mar. 1927,

office during the Ramaan from 8 a.M. to 1 p.M. daily even though the
Ramzan may fall during summer or winter? If so, why is this concession
by a Muslim Deputy Accountant General allowed to the Muslims in that
particular office while the Mualims in all other Government offices attend
office at usual hours?

The Honourable Sir Basll Blackett: The answer is in the affirmative.
The present Deputy Accountant General is not responsible for the prac-
tice which was started in 1921. The practice has not been authorised
by the Accountant General who has taken steps to stop it.

ACTION TAKBN ON THE RRCOMMENDATIONS OF THE INDIAN AUXILIARY
AND TerriToRial Fomrces COMMITTEE.

1200. *Mr. Chaman Lall: Has any action been taken on the recom-
mendations of the Shea Committee appointed by the Government to
inquire into the working of the Auxiliary and Territorial Forces?

Mr. G. M. Young: Action is being taken to give effect, as far as. pos-
sible, to the recommendations mentioned in paragraphs 25(V) (b) and
26(33. of the Auxiliary snd Territorial Forces Committee’s Report. Action

e remaining recomimendations depends on the sanction of the Secre-
tary of State which is awaited.

Smwmou oF CANDIDATES FOR APPOINTMENT IN THE Sncrmn GRDE,
Bnrmon ‘TrarrFiC Bluon, TrLzcraPR ‘D¥PARTMENT.

1201 *Mr. Chaman Lall: (s} Is it & fact thab ‘the colour question is
allowed to count much in sclecting candidates for appointment in the
second grade, Superior Traffic Branch of the Telegraph Department?

(b) It the answer to the above question is in the negative, will the
.Government please state the aumber of duch appointments sanctioned’'and
a8 it abood: an the lst, April, 1925, quoting .the number of appointmierity hald
‘b_y Indians and non-Indians assigning cause for minority of Indm:l olomem
in the .above branch?. .

T The Honoursble Sir Bhupendra Nath Mitra; () No.

(b) The number of appointments sanctioned on lst Apnl 1826, wad
86. Of these one was held by a European and_ 84 by Indians (mcludmg
Anglo-Indians who are Indians by Btatute). Out of these 84, .0nly 2
Indians 'of uomixed descent, and 82 are Anglo-Indians, The reapon Wh}r
the number of the former is relatively so low is the existing preponderance
of Anglo-Indians in the ranks from which recruitment to the superior
Traffic Branch is made.. As due regard must -be -paid to seniority when
making selections for this Branch it follows that Anglo-Indians mostly
have been selected.

Mr. A. Rangaswami Iyengar: May I know, Bir, if any steps have been
taken to prevent this kind of undue prefemnce ‘ocourring in the future?

The Honourable Sir Bhupendra Nath Mitra: I think, Sir, I have on
several bccasions in recent months informed the House that the whole ques-
tion of the future recruitment of departmental telegraphists is now engag-
ing my consideration.



QUESTIONB AND ANSWERS. 2845

ArTIOLE IN TR® MUSLIM OUTLOOEK REGARDING THE FORMATION OF 4
Wharre League 1IN Nxw ZRALAND.

1202, *Mr, Chaman Lall: (¢) Has the article entitled ‘* Formation
of a White League in New Zealand’’ published in the Muslim Outlook

of Lahore, datéd 80th October, 1926, been brought to the notice of the
‘Government ?

(b) Are Government aware that there is & fairly large number of
Indian settlers in New Zealand?

(c) Are Government prepared to use their good offices with the Gov-
ernment of New Zealand to curb the propaganda of this League so that
the interests of the Indian settlers may not suffer?

Mr. J. W. Bhore: The Honourable Member is referred to the reply

given by me on the 23rd March to Raja Ghanzanfar Ali Khan's question
No. 1146 on the same subject.

AnticLes 1N THE MUSLIM OUTLOOX REGARDING THE Prriaere Cowpi-
TI0N OF MR. SariMAN, 4 NATIVE oF AMRITSAR, NOoW RESIDRNT
IN AUCELAND, NEW. ZRALAND.

1208. *Mr. Chaman Lall: (a) Has the attention of Government
been drawn to two articles published in the Muslim Outlook of Lahore
in its issues dated 12th and 18th February 1927, wherein the pitiable

condition of one Mr. Balaman a native of Amritsar and now resident in
Auckland is vividly described?

(b) If so, do Government propose to take any action in the matter to
alleviate the sufferings of Mr. Salaman at a very early date?

Mr. J. W. Bhore: The Honoursble Member is referred to the reply
given by me on.the 23rd March, 1927, to Raja Ghazanfar Ali Khan's ques-
tion No. 1147 on the same subject. Lo

Laraee Use aF Britisa TyeewrITERS IN (GOVERNMENT OFFICES,

1204 *Mr, Ohaman Lall: 1. Have Government seen the recent re-
port in the press of an increase of 400 per cent. in orders for British
typewriters in England as a result of the King's comment last year re-
garding the use of foreign typewriters in that country  in. preference to
British madhines?

9. Will they be pleased to state the number of (a) British, and (b)
American typewriters, in use in Government offices in India?

of British typewriters in 'their services and departments?
The Homourable Sir Bhupendra Nath Mitra: 1. Yes.

i are not available of all the typewriters used in Govern-
me:?t: rl:é?;:uilsﬁ?;ughout India. *The collection of the information will in-
volve an amount of expenditure of time and money wholly incompatible
with the advantage to be derived from the special census.

8. The answer is in the negative.

8. Have Government taken any action favonrable to the larger use

A2
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Dmnmcl BETWEEN ATTACHED AND SUBORDINATE OMRICES OF mr
GovErNMENT OF IxDia.

1205. *Mr. OChaman Lall: Will the Governmnent be pleased to state:

¢a) the names of the attached and subordinate offices of the Gov
ernment of India?

(b) the difference between the attached and subordinate offices of
the Government of India? and

(c) the status of the Army Headquarters and Railway Board offices?
The Honeurable Sir Alexander Muddiman: (a). A list is-being laid on

the table.

(b) The Honourasble Member is referred to the reply given to starred
question No. 621 on the 26th February last..

(¢) The status of the Army Headquarters is

fully described in

very
Chapters 4, 5 and 22 of the book emtitled ‘“The Army in India and its.
Evolution'’, a copy of whioch will be found in the Library. The Railway
Board is a Department of the Govermment of India.

Statement prepared in 1925 showing u::i;:dm Subordinate Offices of the Goverimen
i,

mmm

A, @., Raltways.

@, B. Branch.

A. 6.'s Branch,
Q. ¥. .s Praneh.
Magter Genl, of By
Branch
ghml Br.)

M1{ly. Heey.’s Br,

[

l“_inorr-&n-cmd'l
Medical Directorate,

Adrvocate
:uﬂcﬂ. *s Tirspoh,

Mily. Beey.
woual).

Anatt,
(Per

Ourator, Indlan War
Memorial .

Mily, A. G.

D,P1

M, 8. Y.'s Ofice,

P. li,_ V.'s Office,

P.8. V.'s Prea.

D, 1. B,

[

Offee of Anditor
Gl

Ofiee of Examiner,
Gevernment  Press
Asconnts,

Ofice of Exominer of
Customs Aocounts,

Ofioe of Director of
Army Audit and
offices Bubdte, te it.

Ofceof A,Q., Bengal
Office of the A. G,
Oaleutta Revemue.

Offiee of the A. G,
B. & 0.

Oflca of the A. G-o
U.P.

Ofice of the A.G,,
C.P.

Offoe of the A G,
Modras,

Office o the A, G,
Punjab.

Office of Comptroller, | Central Indian
Assam,

olloeo(l‘.(h‘nyA
Branch).

o Ak

Offioe of A, @., Raile
way Office.

Chiad Audftor, N. W,
Raliwsy.

Caloutta Mint,

Bombay Mint.

Assay Ofice, Bomw
bay.

+ 0, 0., Caloutts.

Chief Auditor, R, B, | C. 0., Bombay.
Raflway.

Ohief Auditor, 0,1,
P, Baftway,

Government Exam-
iner, Assam Bengal
Raflway.

Government Exam-
lnr, E. I.L&B. N,
Raflways.

1 Coals
fleld Raflway Cone
struotiom,

Government Exam-
fner, M. &2 B, Mahe
raita Raflway.

Government  Bxame | Military

i.ur,! 1, Raflway.

0. 0;, Karseh!,
0. 0., Cawnpore,
0. 0., Lahore,.
C. 0., Madras,
€. 0.'Rangoon,

Aoctw.
Offices.
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Statement preparcd in 1035 «howing Attached nnd Subordinste’ Offices of ‘the Government of

India— contdg
1 | )
1 2 3 i 4 5
_— [ - I .
Boyal Air Force, Chief Countroller of . Ofiec of 1he A. G., | Government Kxamin-
storem, 1. 8, D, urma. | er, Rohilkund and
Kumaon Raflway.
Commercial. Intelli- | Chief Inspector ofioﬂco of the A. G, | Governmeat .
gence, Mines in India, ! DBombay. er, B, B &C. I
'| Bailway.
Tarilf Board, LController of Patents | Audit Ofics, Bombay | Government Examin-
and Deaigus. . Development| er,G L P, Ballway.
Scheme,
«Office  of .Ihtwr.ul.l- Chief Inspector of| Audit Office, Lloyed | Khyber Eaflway Cone
1an’s Chaplain, Explonhul.m Barrage and Cl’;ln struction,
* Cnlemtta, Construetion,
Ofice of Presy. Benior | Direotor Genl of | Audit Offlcer, Indian | Government Examin-
Cha c nc:ﬁm“' Observatories. Biores Department, | er, Burma Railways,

Registrar of Diocese, | Controller of P,, 8. & | Ofice of the A. G., | Government Examin.
&k‘ntu. Hanaps (C. P. 0.). P.&T, er, B, and N, West-

ern Raflway,
D.G, 1. M. 8, Bupdtg. ineer | Ofce of the D, A. @.,| Chief Auditor, E. I,
Lmpl, Circle, Bimla,| P. & T., Delhi. Bailway,
Agr, Adviner, D.G,P.AT . [Ofceof the D. A, @,,| Controller of Cur-
P.& T., Nagpur, renoy,
Dir. Gen). of Archmo- | Geological Survey of | Office of the D, A. @.,| Dy. O, C., Bombay,
logy. India, 7 TP T., Madre, B
lhﬂanr Genl, -of | Central Board of | Ofice of the Dy. A, D? C. C., Northerp
Indis, Eevenne, g.. P'hf T. (Postal | India.
ranch),

v rRdn g o g ™

Rerunp of 4 Sum or Moxey rxcoverep reox Mi. K. V. Ranian, .
4 Posray, Cremrx 15 tar Niveimx DivisioN,

1206. *Mr, Obaman Lall: (a) Will the Government be pleased to
state if it is a fact that under instructions from the Madras Audit office,
s sum of Rs. 97-0-0 was recovered from Mr. K} V. Ramish, & postal
clerk in the Nilgiri Division, on the ground thatthe p«_sriod of a break
from the 15th December 1906 to 81st January 1907 in his officiating ser-
vice was wrongly condoned and allowed to count for increments im the

time-soale ? :

(b) Did Mr. K. V. Ramish subsequeptly produce evidence to show
that during the period of that break he was on authorised.leave of absence;
and was not that evidence admitted by the Director-General of Posts and
Telegraphs and the pay of the official refixed again counting the period
of that bresk towards increments?

(c) Did Mr. K. V. Remiak apply to the Direstor-General on the 26th
December 1924 for the refund of Rs. 97-9-0 recovered from him and was
‘his request refused? If so, on w}:at. grounds ?

d) Are Government now prepared to direot the refund of the smount
to the official? If not, why?
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The Honourahle Sir,Bhupendra Nath Mitra: (a) Yes.

(b) Yes. .

(c) The refund was refused becsuse the orders sanotioning the conces-
sion of allowing authorised leave without pay to count for increments did

not authorise the drawal of a higher rate of pay in respect of any period of
service prior to the 1st April 1922—the date of those orders.

(d) As Mr. Ramiah has not submitted any representation to Govern-
ment against the final decision of the Director-General which was com-
municated to him more than two years ago Government do not propose to
take any action in the matter.

ALLEGATIONS AGAINST Mk, GoviNpaN Naigr, actixe Heav Crerx op
THE NivLciri Posrar Drvision.

1207. *Mr. Ohaman Lall: (a) Will the Government be pheased to
state if it is a fact that Mr. M. Govindan Nair, the present acting Head
Clerk of the Nilgiri Postal Division, was reverted in 1928 from the amalga-
mated cadre of Inspectors and Superintendents’ Head Clerks and that one
of the causes of his reversion was that he submitted a false diary for July
1928 when he was acting as Inspector of Post Offices, Coimbatore Sub-
Division, by not noting his journey to Erode, a place beyond his jurisdiction
in it?

(b) Is it a fact Mr. Govindan Nair was again taken as Buperintendent’s
Head Clerk in 19267 If so, what was the reason? '

Sir Ganen Roy: (a) and (b). The Honourable Member’s attention is in-
vited to the reply given to Mr. M. K. Acharya's question No. 734 on the
7th March 1927.

Tiuz-Tesr of THE Ratrway Main SErvice.

1208. *Mr. Cbaman Lall: (o) Is it a fact that the Deputation of the
All-India (including Burma) Postal and Railway Mail Service Union pointed
out to the Honourable Member in March 1925 that the time-test for the
Railway Mail Service was defective and mentioned some of the items of
work that were not included in the time-test? : |

(b) Was this mattet discugsed at one of the annual eonferences of the
'  of Circles held ab Caloutta?

(o) Is it & faot that they recommended that some items noj found in
the then existing time-test should be included in the time-test for the Rail-
way Mail Bervice? :

(d) Is it s fact that the above recommendation was accepted by the
Government and increased staff sanctioned in certain offices and sections;
and that the Difector General afterwards issued orders not to include the
new items in the time-test?

(¢) What is the resson for refusing to include in the time-test the items
of work not covered by it?

The Honourable Sir Bhupendra Nath Mifrs: (g) Yes. :

b), (c), (d) and (¢). The facts are as stated in the reply given by me
to 1(512- (ﬂ l(I.) Joshi’s unstarred question No. 98 on the 16th Fel?r_uo,ry-
1027. ' .
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Provisios or Erzcrgic Fans 1IN THE Rarcway Mam. Service Orrice
1IN Mapras, ETC,

1209. *Mr. Chaman Lall: (s) Will the Government be pleased to
state (1) the area of the space provided for sorting work in the Madras
Railway Mail Bervice and (2) the number of men including inferior service
engaged to work there?

(b) Is it & fact that fans are not provided in the Madras Railway Mail
Bervice office?

(c) Was any representation made so far back as 1924 for the installation
of fans; and if the reply be in the affirmative, what action was taken?

(d) Is there a Post Office named ‘‘Park Town Sub-Office’’ in the same
building where the Madras Railway Mail Bervice is located ?

(¢) How many men including postmen and inferior servants are em-
ployed in the Post Office there?

(f) Is it a fact that fans have not been provided in the Post Office?

(9) Isit not a fact that there is electric installation for providing lights?
It the reply be in the affirmative, will the Government please state why
fans could not be provided? C

(h) Do Government propose to consider the question of providing 1
before the next summer season commences?

8ir Ganen Roy: (a). (1) 5625 square feet, (2) 149.

(b) Yes. -

(c) Yes. The question of providing electric fans was taken up, but had
later to be held in abeyance in connection with the larger question of mak-
ing additions end alterations to the building in order to afford more
accommodation for the office, as it was undesirable to put up an electrio
fan installation at considerable expemse which might not fit' in with the
fihal arrangements for the distribution of accommodation.

(d) Yes.

(e) 60.

() Yes.

(9) Information is not readily available why fans were not provided when
the electric lights were installed many years ago.

(¥) T am slready dealing with tl:ni.ar matter.

o r

. . : ' =
AMOUNT OoF CONVEYANOR ALLOWANCE PAID T0 Insrrorors or Posr
Orrices 1IN MaDRaS, BouBaY aND CaLcUTTA.

1210. *Mr. Ohaman Lall: (a) Will the Government be pleased to
state the amount of conveyance allowance paid to the Inspectors of Post
Offices in Madras City and to similar class of employees in Bombsy snd
Calcutta? '

(b) Are the Government aware that the conveyance charges_nf Madras
are not less than those at Bogabay and Caloutta? '

(o) Is the price of bicyoles lower at Madras than at Caloutta and Bom-
bay, and if not, what is the reason for granting a lower conveyance allow-
snoe at Madras? L
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8ir Ganen Roy: (a) The Town Imspectors of Ppst Offices in Madras
City are granted a convevance allowance of Rs. 20 each a month; those
in the cities of Bombay and Calcutta a conveyance allowance of Rs. 80
each a month. ' '

(b) No.

(c) I have no information, but the question of conveyance allowance
in Madras City will be re-examined. .

RemovaL or TEB: FLOWER Bazar Post OprickE IN MabRaS TO
. A MORE SviraBLE BuiLpiNG.

1211. *Mr. Ohaman Lall: (a) Will the Government be pleased to
state the dimension (length, breadth and height) of the hall in which the
Flower Bazar Post Office in the Madras City is located?

(b) How many officials including inferior servants are working in the
office ?

(o) What is the space occupied by tables, chairs and almirahs?
(d) In what year was the building first ocoupied for the Post Office and
what was the strength of the staff of that office at that time?

or(k’) Heos there been pny increase of accommodstion for Post Office
work ?

() Are Government aware that the present building is unsuitable for
a Post Office owing to (1) congestion, and (3) unhesalthy condition?

(9) Xs it under comtemplation to remove the Post Office to a more suitable
building? It so, do Government propose to expedite the matter?
". Sir Ganen Roy: (a) Length 80 feet.

‘Breadth 16 feet.

Height 10 feet.

(b) 15, of whom 18 work at ome time.

(c) 211 square feet.

(d) On the 4th October 1908. The strength of the office staff at the
tizoe was b.

(¢) No.

(f) Yes.

(9) Yes; to s departmental building under construction which will be
ready for occupation in; 1937-28.

INckease oF THE EstaBLIsaMENT oF THE CORRESPONDENCE DEVARTMENT
or rae Mapnas GEwerar Posr Orrics.

1914, -‘Ii. OChaman 1al: (¢) Have the Government received any
proposal to increase the establishment of the Correspondence Dspartment
of $be. Madrag General Post Office? .

(b) Is it a fact that the sanotiohed establighment of the Correspondence
Department is 38 clerks? .

{c) Is it a fact that reserve clerks are .atta_;:hed to the Correspondence
'Deggtmont for the correspondence work in addition to the permanept
«taft?
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(d) Is it a fact that as a rule 85 men are engaged in correspondence work?

(¢) Is it a fact thatin leave vaconcies reserve olerks from other depart-
ments are brought to the Correspondence Department to make up the
strength of 85 working men?

(fy Are Governmient prepared to comsider the questien of increasing
the number of clerks in the Correspondence Department of the Madras
General] Post Office?

8ir Ganen Roy: (a) No.

(b) The sanctioned clerical staff is 29, including the head clerk.

(c) The services of any reserve clerk available after leave vacancies
have been filled are utilised for work in the .Correspondence Department ag
in other departments.

(d) No.

(e) No.
(f) There appesars to be no reason to do so.

NumBgr oF SELECTION GRADE APPOINTMENTS IN THE CORRESPONDENCE
DerasTyeNT oF THE CaLcuTra, BoNBay aXp MapRas GENERAL
Post Oryices. .

1218. *Mr. Chaman Lall: (a) Will the Government bé pleased to state
the number of officials with the number of selection grade appointments in
the Correspondence Department of (1) the Calcutta General Post Office,
{2) Bombsy General Post Office, and (8) Madras General Pogt Office?

(b) Is not the Correspondence Department divided into groups?

. {e) Will the Government be pleased to state the number of such groups
in eu;h of the above offices and the number of olerks attached ¢o eaoh
group | !
' ‘éd) Have Government oconsidered the question of sanctioning selection
gr

el

lre’~?»,p1.1<:>:'1ﬂ::11ent.la for the clerks in charge of groups with five or more
erks? . . :
Sir Ganen’ Roy: (a) :
Selection | Time scale .
. e : grade clerieal * Total, ™4
sppointmonts. pppointienta, | . . -
(1) Caleutta G, P. O, . .o . 4 00 -, 104;
(%) Bombsy , . . s , ' ’ 8 109 117
{8) Madras ;. . . 1 28 Co» ot
(b) Yes. } .

(¢) A statement furnishing the desired information will be sent to the
Honoureble Member. . . : S

(d) The question is under consideration.

1
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f

AxrTiorr UNDER THE CaPrioN “SaviNes Baxx DEPARTMENT ”’ IN THE
"~ Seprempen Issur or THE GeENERaL LsTTER OF THE
Mapras CircrLe Postar Uxioxn.

1214. *Mr. Ohaman Lall: (a) Has the attention of the Government
been ‘drawn to the editorial article under the caption ‘‘ Savings Bank
Department "' published in the SBeptember issue of the General Letter of
the Madras Circle Postal Union?

(b) Are the items of work described in the said article not included in
the time-test and not actually taken into account in calculating the staff
necessary for Bavings Bank werk?

(c) If the reply be in the affirmative, do Government propose to include
them in the time-test? If the answer is in the negative, will the Govern-
ment please state how the aforesaid work is done?

8ir Ganen Roy: (a) Yes.

(b) and (c). Some of the items ure covered by the time allowances for
items included in the time test and the performances of the work involved
by them is thus provided for. A number of items do not appear to be
8o covered. The matter will be examined. .

‘Sawcriox or ApprtioNaL Srarr vor THx SiViNes BanNk DerasTMENT
or THE MaDpras Gexeran Posr Orrick.

1215. *Mr. Chaman Lall: (a) Will the Government be pleased to
state (1) the number of active SBavings Bank accounts in the Madras
General Post Office on 1st April, 1904 and 1st April, 1926, (2) the daily
average number of Bavings Bank deposits and withdrawals on 1st April,
1004 and 1st April, 1926, and (8) the strength of the clerical staff in that
department on 1st April, 1004 and 1st April, 1926?
¢ (b) Was the staff augmented in proportion to the increase of work? If
not, why ?

(0) Is it not a fact that the staff was overworked all these years?

(d) Was any proposal for increase of staff received by the. Postmaster
General, Madras; and if so, what action was taken thereon? )

(¢) Do Government propose to instruct the sanctioning suthority to
expedite sanction of additional staff?

Sir Ganen Roy: (). (1) 24,470 and 88,917

(2) Deposits 152 afid 230 and withdrawals 109 and 168.

(8) 9 and 9.

(b) The Postmaster-General has reported that the strength in 1904 was
fixed apparently on s wrong basis, with the result that the SBavings Bank
Department was over-staffed. The number of clerks was reduced to eight
in Jenusry 1025 and agsin increased to nine with effect from the 1st April
1926, the number in each case being that found to be justified on
statistics of work. ‘ s, '

(¢) No. .
(d) A proposal has been received by the Postmaster-General snd is
under examination by him.
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(e) The Postmaster-General will be requested to expedite his examina-
tion of the matter. On receipt of his report, the question whether any
additional staff is required will be decided.

NuuBer o¥ CLERKS EMPLOYED IN EACH DEPARTMENT OF THE CaLCUTTA,
BouMBay aND Mapras GexErar Post Orrices, ErC.

1216. *Mr. Ohaman Lall: Will the Government be pleased to lay on:
the table a statement showing (1) the number of clerks employed in each
department of the Calcutta, Bombay and Madras General Post Offices,
(2) the number and the scale of selection grade appointments in
each department of the Calcutta, Bombay and Madras General Post Offices,
(8) the number and the scales of selection grade appointments and the
number of clerks employed in each of the selection grade Town Sub-offices-
in the cities of Calcutte, Bombay and Madras.

Sir Ganen ROy: Statements furnishing the desired information will be
gent to the Honourable Member.

NuuBer o¥ TowN Sus-Orrices 1IN MaDRas CITY WHICH JUSTIFY
SenrcTiON GRADE APPOINTMENTS.

1217. *Mr. Ohaman Lall: () Will the Government be pleased to
state the number of town sub-offices in the Madras City which according:
to the principle laid down by the Postal Enquiry Committee of 1920 justify
selection grade appointments, but which are at present in charge of officials-
on the time-scale of pay?

(b) Will the Goverhment be pleased to state why those offices have:
not been raised to the status of selection grade offices?

8ir Ganen Roy: (a) I am not aware that there is any such office in:
Madras City. _ ' SRR
" (b) Does not arise.

INaDpEQUACY OF THE NUMBER OF SELECTION GRADE APPOINTMENTS.
1IN THE Mapras GEngvanL Post Orrioe Groue.

1218. *Mr. Ohaman Lall: (2) Will the ‘Government be pleased to
state if it js & faot that in many of the important town sub-offices and
departments of the General Post Office in Madras, there is only une
appointment in the selection grade, and that the Deputy Sub-Postmasters
and the Joint Head Clerks are placed on the ordinary time-scale of pay?

(b) Is it & fact that the Deputy Sub-Postmasters and Joint Head
Clerks do similar work to that performed by the Sub-Postmasters and
Head Clerks and are in charge of offices and departments when the latter
‘are off duty? If so, what is the reason for not placing the Deputy Sub-
Postmasters and Joint Head Clerks in the selection grades?

. {c) Was not the inadequacy of the number of selection grade appoint-
ments in the Madras General Post Office group placed before 8ir Geoffrey
Clarke and Sir Gsnen Roy by the deputation of the All-India Postal
and Railway Mail Servics union, Madras Cirele and did not they reply
‘that the appointments Would be inoreased? -

. . (d) Will .the Government be pleased to. state whether effect will be
given to their assurances? If so, when, and if not, why ?
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_8ir Ganen ROy: (a)'to (c). The facts are being ascertained sand & reply
will be sent to the Honourable Member as soon as possible,

(d) The question of inadequacy or otherwise of the number of selection
grade appointments in Madras City has been examined ever since the in-
troduction of the time-scale of pay in September 1920 with the result that
the number has in the interval been increased from 18 to 20. The ques-
tion of further additions to selection grade posts will receive due considera-
tion from time to time. ‘

PUNISHMENTS INPLICTED BY LIRUTENART SHUJUT ALI, SUPERINTENDENT,
Rammway Marn Service, “T” Division,

1219. *Mr. Ohaman Lall: Will the Government be plessed to
lay on the table a statement showing the various punishments inflicted by
Lieutenant Shujut Ali, Superintendent, Railway Mail Service, *'T’’ Divi-
sion, from the date he assumed charge of that division to the Blst Jan-
uary, 1927 and the various punishments inflicted by his predecessors dur-
ing the corresponding period on the officials of that division with the names
of the officials and the nature of the offence committed by each?

~ The Honourable Sir Bhupendrs Nath Mitra: The answer is in the
negative. The compilation of the statemenmt will require an expenditure
of labour and money which is not justified by the public advantage to be
gained from such compilation. ' '

- Provision or ELECTRIC Fuscm THE ‘Post Qrrices 18 MaDras
7Y,

1220. *Mr. Ohaman Lall: Will the Government be pleased to
state if electric fans will be fitted in the Post Offices in the Madras City,
where they have not been provided for the use of the clerical and postmen
staff? If so, when, and if not, why?

8ir Ganen loy Flectric fans or punkhas are either already provided
or will be provided for shortly in 19 offices. The necessity for punkhas in
other offices is being considered. -~
aninu Sarary or THE HEap CrERx 70 THE Assterant COLUEOTOR
or Ixoomz-rax 1x rEe UN1TED PRoOVINCES. .

1221, *Sardar Gulsd Bingh: Ts it a fact that the maximum salary
drawn by the Head Clerk to the Assistant Commissioner, Income-tax, in
the United Provinces, is much less than the maximum salary drawn b
‘the Head Clerks to the Assistant Commissioner in the Proyinces of Bengal,
‘Bombay and Punjab?  If the answer be in the afirmative, will the Gov-
ernment be pleased to state the maximum salary drawn by the Head
“Clerks in the United Provinces and other provinces and state ¢he reason
for this difference in the scale of pay? -

The Honourable Sir Basil Blackett: The snswer is in the negative.
Fxcept in Cajeutta and in Bombay city the maximum psy of such clerke
is lower in Bengal and Bombay then in the United Provinces. In the

Punjsb the maximum pay of two such posts is higher than in the United
Provinces, and the maximum pay of one post lower.
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TraveLLING ALrowaNCE oF CLEBKS DRAWING Savaties or Rs. 160 1o
Rs, 200 1x tHE INcomEe-TAX OFFICEs 1§ THE UNITED PROVINCES.

1222, *Bardar Gulab Singh: Is it a fact that the clerks in the Income-
tax Offices, United Provinces, drawing a salary of Rs. 150 to Rs. 200 are
treated as third class officers for the purpose of travelling while the other
clerks drawing the same amount of pay in the same province serving the
Local Government are entitled to second class travelling allowance ?

The Honourable Sir Basil Blackett: Clerks in the Income-tax Offices,
Urnited Provinces, drawing a salary of Rs. 150 to Rs. 200 are treated as
third class officers for the purpose of travelling.

Promorion or Heap CrErks of IxcoMr-Tax OFFicEs IN THE UNITED
Provixces o T™HE Post or AssistaNT Income-Tax OFFICERS.

1228, *Sardar Gulab Bingh: Is it a fact that the Head Clerks of Income-
tax Offices in the Provinces of Bombay, Bengal and Punjab have a chance
of being promoted to the post of Assistant Income-tax Officers? If the
snswer be in the affirmative, is the same practice permissible in the
United Provinces of Agra and Oudh?

The Honourable SBir Basil Blackett: It is open to a Commissioner of
Income-tax to appoint any suitable person as & permanent Assistant
Income-tax Officer with the powers of an Income-tax Officer, (if such
posts exist in his Province), subject to the approval of the Local Govern-
ment in each case.

T Pracixe of OrpEss ror Ramns with Frams oTHER THAN THE Tara
Irox arxp StEEL COMPANY.

1224. *Sir Walter Willson: 1. Are Government aware that other steel-
making interests in India are seriously concerned at the prospect of being
unable to get any Government orders for rdils within the next seven
years owing to Government acceptance of the Tariff Board’s recommenda-
tion that ail the Railway Board’s requirements of rails should be bought
from the Tata Iron and Steel Company over the next 7 years?

9. With reference to the statement of the Honourable Sir Charles
Innes in the Bteel Industry Protection Bill Debates that Governmen$
hoped to ‘‘get new firms and new ospital to engage in thab industry”,
will Government please state whether there will be any' opportunity, and
if 8o, to what extent, for other firms to make and sell rails to Gov-
ernment within—say the last & years of that period?

The Honourable Sir Charles Innes: (1) I have had one representation
%o this offect from a firm which is not making steel nor even iron.

(2) The snswer to this question clepem_:l_al of course .to gome extent on
the probable requirements of Indian Railways for rails in 1982.88 and
1088.84. 1 think, however, jhat it may be taken that during the 7-year
period the great bulk of In ian requirements of rails will be met by the
'l;'atu. Iron and Steel Company and that new firms in the first year or two
after thay' have begun production will have to concentrate on other

products.
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‘Mrxonian To His ExcriieNcy T VicEROY PROM MR. SATYENDRA.
Cuaypra Mitra, s Poirricar, Dertenv,

1225. *Mr. Gaya Prasad 8ingh: (a) Is it a fact that the following
memorial, dated Mandalay, the 20th Ooctober, 1926, was received by the

‘Government from Mr. Satyendra Chandrs Mitra:

«To HIS EXCELLENOY THE GOVERNOR GENERAL OF INDIA, IN
COUNCIL, DELHL.

1

Max 1r rrEasx Your ExcmiiENncy,

I have the honour to state that I have been elected a Member of the Indian Legisla-
tive Assembly, but I am a detenu confined in Mandalay Jdil, Burma, under section 11
of the Bengal Criminal Law Amendment Act, 1825. I take the earliest opportunity
to bring to Your Excellency's notice the fact that I am anxious to take the oath of
allegiance to the Crown as eontal:lipllt-od by section 24 of the Legislative Assembly
Electoral Rules, and also ‘to sttend the Assembly meetings, and to take part in its
deliberations as a Member.

It would not be altogether out of place to mention here that detenos under the

Criminal Law Amendment Act, 1025, are allowed occasional leave of -absence

Bengal
from Jail to oonduet their civil suits, to appear for University Examinations, to attend
Sradh or mn?e ceremonies, to attend on their sick relations, or to look after their
family aflairs. was also allowed when I was detained in a Calcotia Jail, to consult
my eye surgeon in his private resi : ;
* k- therefore ‘rny. that Your Excellency may be pleased to grant me the most
fundamental and legitimste right of a subject to swear allegianoe to his Bovereign,
and that I may be allowed to atbend the inaugural meeting of the freshly elected
Indian Legisiative Assembly to be held for the first time in the newly built Imperi
City, which will be & unique event in the history of Indis. Imﬂml this liberty
of approaching Your Excellency as the highest suthority in the land at least so far me
matters of internal administration are concerned '." .
(b) Has any petition from Mr. 8. C. Mitra's electionn agent been

received for the refund of his deposit mopey; and if so, has the money

been refunded? y
Mr, L. Graham: (a) A memorial to that effect was received by the

Goveramént of Indio. o
¢ (b) An apphcatiou- for the reund of the deposit was madé to the re:
$urning officer and wae- rejected. N -
“'Ny, M.nm‘ May T adk the Honourable Member why no favour-
able action was taken in regard to this memorial?
" "The HMomourable 8ir Alexander Muddiman: The memorial in question
wae sont §o the Bengal Government, under whose orders the person in
question liwbeeu'detuipod. ‘ : .
Mr. A, Rangiswami Iyengar: May I know whether this memorial was
‘sctually placed before His Excellency the Viceroy before being forwarded?
The Honourable Sir Alexander Muddiman: The method of disporal of
‘business in the Government of India is & confidential matter which, my
Honourable friend may rest assured, I shall not disclose under any circum-
stances whatsoever. ' '
* - Mz, Gays Prasad 8ingh: With regard to the answer to part (b) of the
question, is it a fact that under exactly similar circumstances the Govern-
ment of Bengal in 1925 refunded the deposi, money of Mr. 8. C. Mitra
though he was not given an opportunity thon to take his oath?
Mr. L. @rabam: The Government of India have no information on the
subject; and T cannot understand under what rule they did ft. if they did.
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Mr. Gaya Prasad Bingh: Mr, 8. C. Mitra has written to me to that
effect.

Mr. K. 0. Neogy: Is it intended that the deposit money should be
forfeited in this instance?

Mr. L. Graham: No orders have been made for forfeiting; and though
that might be done by the Governor General, he hag not done go.

Mr. A. Rangaswami Iyengar: May we know whether the Governor
General has this matter under consideration?

Mr. L. Graham: The making of an order of forfeiture?

Mr. A. Rangaswami Iyengar: Making an order of forfeiture or refus-
ing the refund—whichever way you put it?

Mr. L. Graham: It is not a question of refusing a refund because that
does npot arise under the rules. It is possible to leave the matter open
till the gentleman in question has had an opportunily of attending this
House.

Mr. A. Rangaswami Iyengar: Having regard to the statement recently
made by the Honourable the Home Member, may I know whether the
question of his attending the House is going to be reconsidered- by the
Government of India?

The Honourable 8ir Alexander Muddiman: That, Sir, is a matter
which rests with the Bengal Government.

Mr. A. Rangaswami Iyengar: I want to know whether the question of
Mr. 8. C. Mitra being able to attend the Legislative Assembly ‘Sessions
here is a matter which does not concern the Government of India, or whe-
ther the Government of India are incompetent to deal with the matter?

' The Honourable Sir Alexander Muddiman: The Government of India
are perfectly competent to deal with all matters which are in their discre-
tion, and the question of the attendance of the Honourable gentleman
will automatically arise if the Government of Bengal withdraw the order
they have made against him. '

Mr. A. Rangaswami Iyengar: May 1 know whether having regard to
the policy which was declared by the Honourable the Hom& Member the
other day in this House in regard to these detenus, the question of Mr.
Mitra's being permitted to attend the Assembly under similar conditions
in pursuance of the same policy, is going to be examined?

The Honourable Sir Alexander Muddiman: The Honourable Member
does not*remember what I said. 1 said that as regards Regulation III
prisoners the Governor -General in Council was the authority responsible.
1 also said as regards the general policy followed in the Bengal Crimini
Law Amendment Act the Governor General was also directly responsible.
But 1 made it perfectly clear that the case of individual persons under
the Bengal Criminal Law Amendment Act is & matter for the Bengal
Government. .

Mr. A. Rangaswami Iyengar: I hgve again to ask, Sir, whether the
‘Honourable the Home Member does not consider that he question of Mr.
Mitra’s attending the Legislafive Assembly is a matter which concerns the
Government of India and as such whether the Government. of India should
not move in the matter, even if necessary by asking the Government of

+ Bengal to take the necessary action ? .
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The Honourable Sir, Alexander Muddiman: I dure sayv that will be per-
fectly open to the Governor General in Council if he so desires. | wn not
prepared to make any statement on the matter, however.

Mr. A. Rangaswami Iyengar: Muy 1 know whether the (Government
of India are prepared to comsider it?

The Honourable 8ir Alexander Muddiman: We are always considering
the question of the release of these persons wherever possible in the
interests of public safety.

Mr. Gaya Prasad 8ingh: Do Government consider that it is an honest
and proper course to stop. Mr. Mitra from taking the oath of allegiance and
then to forfeit his deposit money?

The Honourable Sir Alexander Muddiman: As regards the forfeiture
of the deposit money, I understand from my Honourable friend that there
is no question of the forfeiture of the deposit.

Mr. K. 0. Neogy: Is it a fact that Mr, Mitra was under detention under
Regulation IIT before, and that an order under the Bengal Criminal Law
Amendment Act has since been substituted for it?

The Honourahle Sir Alexander Muddiman: I think that is right; speak-
ing from memory, I believe that that is so.

Mr. XK. 0. Neogy: What. was the object in allowing the order under
Regulation IIT to be substituted by an order under the Criminal Law
Amendment Act? _

The Honourable Sir Alaxander Muddiman: In order, Bir, that, if the
conduct of the person was of such a character, he might be detained under
a less severe form of detemtion. I made it clear the other day.

Mr. K. 0. Neogy: Is it a fact that one of the objects of Government in
allowing this substitution to be made was to avoid the trouble of answering
questions on the floor of this House with regard to this question?

The Honourable Sir Alexander Muddiman: No, Bir. Had that been
the object of the Government, we would have transferred all Regulation
III prisoners to the Bengal Criminal Law Amendment Act.

Mr, K. Ahmed: Hss the Government of India any knowledge that the
new Governor, Hig Excellency Colonel Jackson, who is arriving in Bengal
on Monday next the 28th March, will consider the matter as soon as he
reaches Cslcutta?

The Honourable Sir Alexander Muddiman: That is a question which I
cannot answer.

[ ]
. Mz Ram Narsyan Singh: Is it not a fact that the Government wanted
some sort of sssuramces from these detenus as a condition of their reloase?

The Honourable Sir Alexander Muddiman: T explained the position
very clearly in the statement I made in the House not so long ago, and I
think if the Honourable Member will refer to that statement he will see
exactly what I said and how far assurances would be of any avail.

Poroeast of Raw Hinrs por Tve Cawnrorr HarNgss aNDp SapDLERY
Facrory. *

1226. *Mr. T. A. K, Shervani: (g) Ts it n fact that in previous years
the raw hides for the Cawnpore Harness and Saddlery Factory (Arm,y De-
partment) were supplied by means of lowest tenders on lime weight rates? °
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(b) Is it a faot that that system has been abolished from the last year
.and the raw ludos are now bought on commission basis?

(c) If the answer to b) is in the affirmative, is it a fact that the
-Government have entered into an agreement with British India Corpora-
tion, Limited, to buy hides through one Mr. Corbett on & commission
basis ?

(d) Is it & faot that the new system does not: ‘guarantee quality and
weight and compliance with the schedule?

¢) Is it a fact that under the new system the supply is made at the
risk of the aforesaid Harness Factory and the new system involves all the
risks of lime rejection and market fluctuations?

(f) Are ‘the. Government aware that under the old system of lowest
tender the European firms had to compete with the Indian firms and
in the majority of cases the lowest tenders were those of Indian firms?

(9) Was any Indian firm invited to supply under the new system
-of supply on commission? .

(h) 1f the answer to (g) is in the negative, will the Government be
pleased to lay on the table all the papers and reports concerning the matter
to enable the House to know whether the new system is more advantageous
and better?

Mr. G. M. Young: (a) The tender system was employed but the lowest
tender was not necessarily accepted.

(b) Yes. Commission is paid only on hides accepted after liming for
which Government pay the actual purchase price plus commission.

(¢) The agreement into which Government have entered with Cooper
Allen and Co. is to obtain their hides jointly through a common buyer on
-commission. The common buyer is & Mr. Corbett.

(d) No, 8ir. Acceptances are subject to weight and quality gusrantee
and adherence to a given schedule of deliveries.

(¢) No. On the contrary the new system abolishes the risk of lime
rejections, and greatly diminishes the risk of loss from market fluctua-
tions,

(f) Yes.

(9) No firm was asked to supply.

(h) Nos Sir. The new system is an experiment. It is about to beg
examined in detail and reported on by an officer of the Auditor General’s
Department. Government will review the whole question again on receipt
-of his report. If the Honourable Member desires any further information
‘on the subject and will communicate with me, I will readily give him
whst information I can.

REORGANISATION oF THE OFBICE OF THE ACCOUNTANT GE\EB.AI,
CENTRAL REVPNUES,

1227° *Mr. M. B. Aney: (15 Is it & fact that the office of the Accountant
‘General, Central Revenues, is at present under reorganisation? If so,
‘when was the special staff for reorganisation first entertained? What are
‘the sections into which the office is divided? Which of these have yet

B
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been fully reorganised? How much longer is the reorganisation work likely
E lasdt? Is it expected that all the sections will be fully reorganised by
at dabe?

(2) What has been the strength of the reorganisation staff from time to
time? What has been the cost of the reorganisation work up to the end of
February, 1927? How much more is the work likely to cost?

(8) Is it a fact that a special officer with a special staff was employed to
reorganise the office in July, 1925, and that he worked for over three monthe
in the office examining in detail every section of the office, and making
definite recommendations for the improvement of the working of each? Is
it a fact that an honorarium was granted to the officer and that some mem-
bers of his staff were specially promoted? If so, what was the necessity
for employing the presemt reorganisation staff? If their work was not
done completely and thoroughly why was the honorarium paid to them

&nd their services specially recognised?

REORGANISATION OF THE OFFICE OF THE ACCOUNTANT GENERAL,
CENTRAL RevENUES.

1228. *Mr. M. 8. Aney: (1) Is it a fact that the Auditor General has &
ent staff of two Deputy Auditors General to examine on his behalf
the working of all Audit and Accounts offices in India and Burma? Is it a
fact that except in the particular instance mentioned in the previous
question the Deputy Auditor General has been considered fully com-
petent to find out the defects of all Audit and Accounts offices and has
actually done 86 in the past? When was the office of the Accountant
General, Central Revenues, last inspected by a Deputy Auditor General?
Did thet inspection disclose any serious or uncommon defects in the work-
ing of the office? When was the next imspection due? What was the
reason for employing in supersession of the regular inspection of a Deputy
Auditor General a special machinery to find out the defects of the office?

(2) When did the present Accountant General, Central Revenues, take
over charge of the office? Was he at any time before connected with this
particular office? How long after taking over charge did he discover the
necessity for special measures of reorganisation and apply for the speciul
officer and staff mentioned in part (8) of the previous question? Did be
discover this necessity as the result of any detailed examination of the
working of the various sections of his office? If not, how was he convinced
of the necessity of reorganisation ? .

ALLEGATIONS AGAINST THE AcCcOUNTANT GExEraL, CENTRAL REVENUES.

1229. *Mr. M. 8. Aney: (a) Has the attention of the Government been
drawn to the complaints against the present administration of the office of
the Accountant General, Central Revenues, which have appeared from
time to time in the Press? Has any enquiry been instituted into the com-
plaints and, if so, with what result? Is it a fact that a clerk of the office
who was bitten by a rabid dog and was actually under treatment at Kasauli
was dismissed for absence in spite of a certificate {rom the officer in charge
of the Kasauli Institute that his continued attendance at the Institute was
necessary for a complete recovery? Is it a fact that the clerk had to be
reinstated at the instance of & very high official after his appeals to the
Accountant Geperal and Auditor Genera] had failed?
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(b) 1s it & faot that clerks who fell ill and even produced medicel oerti-
ficates, were nevertheless granted leave without pay for the period of their
absence?

(c) Is it & fact that the present Aocountant General, Central Revenues, -
considers s large proportion of his existing Subordinate Accounts Service
and clerical staff inefficient? If the answer is in the affirmative, is it a
fact that he nevertheless stands in the way of any of these men obtaining:
s ‘transfer to other offices?

(d) Is it a fact that the present Accountant General, Central Revenues, '
travelled from Delhi to Nagpur and to Bombay to recruit men from the
local Audit and Accounts offices for the reorganisation of his own office?
How many men were actually recruited by this means from each of these
places? What was the amount of travelling allowance actually drawn by
the Accountant General, Central Revenues, for these journeys? Is there
any precedent of the head of an Accounts Office having made a similar
journey for a like purpose in the past? Could not the recruitment be effect-’
ed by means of correspondence? Are Government aware that just at
the time when the present Accountant General, Central Revenues made
his journey to Bombay at public expense, his son was sailing to Europe
from Bombay? Is it contemplated as a matter of policy to allow Accoun-
tants General to perform such long journeys at public expense for the
purpose of recruiting men for their offices ?

(e) Has the attention of Government been drawn to advertisements in
several daily papers to the effect that matriculates of the Punjab, Delhi
and the United Provinces Universities are allowed to sit for the annual
recruitment examination for clerical appointments in the office while young
men who have studied elsewhere are excluded ?

(f) If the answer to (¢) is in the affirmative, what is the reason
for such differential treatment to young men of different pro-
vinces in the matter of employment in an office under the Central Govern-
ment? Are there similar restrictions in any other office under the Central
Government in Delhi? If not, what are the special circumstances which
would justify restrictions in the case of this one office?

(g) Is it a fact that the immediate result of the above restrictions has
been such a dearth of good and eligible candidates that an intensive campaign
of advertisement had to be instituted before the last few recruitment exami-
nations ? )

(k) How many recruitment examinations have been held during the
period that, the office has been under the present Accountant General?
What has been the expenditure on advertisements in connection with each
of these examinations?

(i) Are Government aware that the entire staff is thoroughly discontented
with the present administration of the office? Is it a fact that the present
Accountant General was not wanted even by the Local Governments where
he served as Accountant General, e.g., Punjab, Bihar and Orissa and the
Central Provinces?

The Honourable Sir Basil Blackett: I propose to reply to questions
Nes, 1227 to 1229 together, .

The collection of the complete information asked for would involve con-
siderable time and trouble and I trust that the Honourable Member will
recognise that the results are unlikely to be dommensurate with the labour
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involved. Ha will, however, find some information regarding the reorga-
nisation of the office of the Accountant General, Central Revenues, in the
proceedings of the meetings of the Standing Finance Committee for 21st
January, 1926, and 4th February, 1927. I would also invite bis attention
to the reply I gave yesterday to Mr. K. C. Neogy's question No. 1188.
With regard to part (s) of question No. 12290 I may explain that the clerk
in question was reinstated by the order of the Auditor General.

Mr. K. 0. Neogy: May I assume, Sir, that the statements made in
this question have been examined by the Honourable Member in charge?

The Honourable Sir Basil Blackett: No, Sir.
Mr. K. 0. Neogy: Does be propose to examine them?

The Honourable Sir Basil Blackett: I certainly do not think that it is
the duty of the Finance Member to attempt to answer in this House ques-
tions of this nature or to go into enormous details of this sort about parti-
cular individuals on the orders passed by the Auditor General.

Mr, K, 0. Neogy: Does the Honourable Member realise that some of
the statements made are rather serious?

The Honourable Bir Basil Blackett: It depends upon the quarter from
which they come.

Mr, K. 0. Roy: Is the Honourable the Finance Member aware that a
congiderable smount of dissatisfaction exists in connection with the ad-
ministration of the office of the Accountant General, Central Revenues?

The Honourable Sir Basil Blackett: Yes, Bir; I am aware of it. I do
not wish the House to understand that I have not and do not intend to
pay special attention to this question. It is a matter which has been under
my consideration.

Mr. K. Ahmed: With regard to question No. 1220 (g), do Government
propose to reconsider the case of a clerk of the office who was bitten by
a rabid dog and was actually under treatment at Kasauli, and who was
dismissed for absence in spite of the certificate from the officer in charge
of the Kasauli Institute that his continued attendance at the institute was
necessary for a complete recovery? In view of that fact, 8ir, do Govern-
ment propose to revise their orders passed in the case of this clerk or
meke an inquiry, and come to a favourable decision in the matter it he
has not yet been reinstated ?

The Honourable Sir Basil Blackett: I have already said in my reply
that the clerk has been reinstated by the Auditor General.

ExaviNers Por THE IMPERTAL SEORETARIAT EXaMINATION,

1280, *Mr. Bhabendra Ohandra Roy: 1. Will the Government be
pleased to state the names of the examiners appointed for examining the
papers set by the Public Service Commission at the examination held for
the recruitment of the staff of the Imperial Secretariat?

2. Is it a fact that officers of the Government of India were selected as
examiners of the papers set by the Public Service Commission at the last
examination? If so, what are the names®and qualifications of those exa-
miners? Why was this method of examining papers by the officers adopted
instead of thegpapers being examined by independent educationists? Do
Government propose to do away with this principle of examination of men
of the Departments by their own offivers?
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The Honourable Sir Alexander Muddiman: (1) It would be contrary
to all aocepted practice to make public the names of exa?mars. .

2) In the matter of appointing examiners the Public Service Com-
mie(sign took over the amggement.e slready made by the Staff Selection
Board before the Commission met. The Staff Selection Board appointed
educstionists to examine in English Essay and General Knowledge, but
for the technical subjects of precis-writing and drafting they preferred to
appoint officers of the Government of India possessing technical knowledge
wgich an educationist could not be expected to possess. .

.- -
ALLOWANCE PAID TO THE SECRETABY OF THE,LATE STAFF SeLecTiON BoARD,

1231. *Mr. Bhabendra OChandra Roy: Is it a fact that the Assistant
Secretary of the Home Department used to be paid an allowance as Secre-
tary of the late Staff Selection Board? If so, on the appointment of the
Public Service Commission has that allowance been stopped or is it continued
in the pame of some special work? If the latter, in what capacity is that
allowance being continued to be paid to the late Secretary of the Staff
Selection Board ?

. The Honourable Sir Alexander Muddiman: The reply to the first part
of the question is in the affirmative. The allowance ceased on the transfer
of Staff Selection Board work to the Public Service Commission.

Perion oF THE STay oF THE GOVERNMENT OF INDIA 1N DELHI

1232. *Mr. Bhabendra ‘andra Roy: Will Government be pleagsed to
state if it was laid down in ‘'e despatohes leading to the transfer of the
capital from Calcutta to Dellu that the stay of the Government of India in
Dealhi will be for 7 months in the year? If so, from what year do Govern-
ment propose to act up to that decision?

Will Government state if weather conditions in Simla and Delhi at
.the time of each of the moves are taken into consideration when the
dates of moved are fixed.

The Honourable Sir Alexander Muddiman: (a) The question was dis-
cussed in the despatchest referred to by the Honourable Member, but no
decision was taken. The Honourable Member is referred to the answer
given to Mr. Kelkar's unstarred question No. 151.

(b) The answer is in the negative

L ]
PercexTacr oF Hinpus 18 TRE GOVERNMENT oF IxDia SrCRETARTAT.

~1238. *Mr. Bhabendra Ohandra Roy: Will Government be pleased to
lay on the table of the House a statentent showing the percentages of the
inocreage or decrease of Hindus in the staff of the Secretariat Department

during the last five years?

The Honourable Sir Alexander Muddiman: The figures for the last five
- years which the Honourable Member asks for are not immediately available,
‘but I give such figures as are in my possession. In, 1911 the percentage
of Hindus in the staff of the Secretariat Departments of the Government
of India was 47'5; in 1925.it was 59-2; and in 1926 61°8. I may mention
that that was due to increase in Indianisation., o

L

4+These despatchies' have been 'published.
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RearperT CLERKS ‘ATTACHED TO DEPAuTMENTS OF TH® (GOVERNMENT OF
INDIA.

1284. *Mr, Bhabendra Ohandra Roy: Are there resident clerks attached
to some of the Departments of the Government of India? If so, will
Government kindly name those Departments and state in which of them
has an Indian as distinguished from an Anglo-Indian been so far appointed
to any of these posts? If not, why not? What is the extra remuneration
paid to these resident clerks? Do Government propose to do away with
any racial distinction? If not, will they be pleased to state the reasons?

The Honourable 8ir Alexander Muddiman: Resident clerks are em-
ployed in the Home, Foreign and Political and Army Departments.

One of the two resident clerks employed in the Army Department
while that office is at New Delhi is an Indian. In 'the SBimla season the
night duty in that Department is performed by five or six men who
take turns. The clerks employed on this duty in the SBimla season are,
with one exception, all Indians.

The extra remuneration paid to these clerks is Rs. 5 per night.
The remainder of the Honourable Member’s question does not arise.

Positios or aN Urper Time-Scarlk ASsISTANT UNFIT FOR PRoOMOTION
TO A SCP!RINTINDENTBBIP.

1285. *Mr. Bhabendra Chandra Roy: Will Government state what
action it takes when an assistant on the upper time-scale has reacked his
maximum but before getting s Superintendentship becomes unfit for such
‘promotion? Is he allowed to stay in his place and block the way of other
people coming into the upper time-soale or is he removed to the ordinary
time-scale on the maximum of his pay and some one else afforded a ohance
of showing his fitness for the upper time-scale and Superintendentship ?

The Honourable Sir Aiexander Muddiman: Cases of the nature quoted
by the Honourable Member would be exceptional and would be dealt with
on their merits. I am not aware of any rule on the subject.

CoUNTING 0P SERVICE POR INCREMENTS IN THE TiME-Scark or Pay ov
AssisTaNts AND CLkRES IN THE GOVERNMENT nF INDIs
SECRETARIAT.

1236. *Mr. Bhabendra Ohandra Roy: Have any uniform rules been laid
down for the counting of service for increments in the time-scale at the
time of confirmation in the case of assistants and clerks in the Secretariat?
If not, why not? '

Are Government aware that there are cases where a man entering the
Becretarist in & previous year has been confirmed on a lower pay than
another with the same qualification entering the Secretariat later? If not,
do Government propose to enquire into such cases and rectify the anomalies ?
If not, what are the reasons of Government in not ameliorating such
onses of hardship?

The Honourable Sir Alexander Muddiman: The general rule contained
in Government of India, Home Department, Resolution No. 1082, _dated
the 27th May 1920, ia that the regular minima of the various divisions
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can be drawn only on confirmation, and temporary and officjating seryice
prior to that event therefore does not count for increments,

Certain exceptions to this general rule were allowed on account of the
special conditions prevailing during the War and it is possible that these
gave rise to discontent in individual cases. Where anomalies have been
brought to light they have been examined. "

Pay or THE STiFF OF THE GOVERNMEAT OF INDIA SECRETARIAT.

1237. *Mr. Bhabendra Ohandra Roy: (a) Are the Government aware
that there is a large number of men who are not satisfied with the pay
which hag been fixed for them since the introduction of the time-scale of
psy in the Secretariat? Are Government prepared to go into their cases?

(b) Is it a fact that each department has got a Standing Committee
attached to it? If so, do Government propose to lay the representations
re pay or other hardships of the men of the department before the Stand-
ing Committee of the department concerned? If not, why not?

The Honourable Sir Alexander Muddiman: Government have received
& representation on the subject, and it is under examination.

Standing Committees are attached to some of the Departments; but
cases of this nature will not come within the purview of such committees.

Asgsessuenxt of RENT rPor OFricEnrs’ BoNcarnows aNDp Crerks’ Quantens
IN Nxw DeLsaI.

1288. *Mr. Bhabendra Chandra Roy: Will Government be pleased to
state whether the system of assessing rent of bungalows in New Delhj for
officers is different from the system applicable to the case of quarters for
clerks? Is the means of assessing rents for officers’ bungalows cheaper
. than the one for the clerks’ quarters. If so, do Government propose to

adopt the same means of assessment for both classes of Government
servants? If not, why not?

The Honourable Sir Bhupendra Nath Mitra: The system of assessing
rent in the case of the clerks’ quarters is practically identical with the
system for officers’ bungalows, the only difference being the method of
pooling the cost. The gazetted officers’ bungalows and clerks’ quarters are
divided into 4 classes each, and for the purposes of caloulating rents the
cost of the former is pooled as a whole while that of the latter is pocled
by classes. The reason for this differentiation is that the gazetted officers’
bungalows of each class, though providing for practically the same area
of accommodation, vary considerably in design, whereas in the case of
clerks’ quarters the type of each class is practically uniform.

ArcHITECT POR THE NORTH WESTERN RarLway.

1280. *Mr. Bhabendra Ohandra Roy: (z) Will Government be pleased
to state whether the post of a qualified architect advertised by the autho-
rities of the North-Western Railway last year has been filled up? If so,
will Government be pleasedsto state whether the gentleman selected for
the post is a quslified Indian architect?

(b) Will Government be pleased to state whether the vacancy was
advertised in England? If so, in what month and whether before or after
the publication in India? = '
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(¢) Will' Government be pleased to state whether the vacancy was
advertised in any paper published in Bombay or Calcutta? If not, why

not ? .

~ The Honourable 8ir Oharles Innes: The Honourable Member is pre-
sumably referring to an advertisement issued by the Railway Board in-
viting applications for the post of Architect for the North-Western Rail-
way. No one has been selected so far.

The vacancy was not advertised in England.

The advertisement appeared in thrée newspapers in Calcutta and two-
newspapers in Bombay.

-

Rrrxrence Dutres v Civin Accounts Opriors, ETC.

1240. *Mr. V. V. Jogiah: Is it a foct that the reference duties in the
Civil Accounts Offices and in the Telegraph (Engineering) Audit office
under the Accountant General, Posts and Telegraphs, are paid at the rate
of Re. 60 to Rs. 280? If so, why are reference duties in the other Accounts
offices under the same Accountant General, Posts and Telegraphs, not paid
st the same rate?

Time-Scare or Pay or Lowgr Division MeN i1y Aocounts Orrices,

1241. *Mr, V. V. Jogiah: [s it & fact that the Auditor General in his
letter No. 91.E, K. W..1228.21, dated 15th January 1928, assured the
lower division memorialists thet ‘‘he will see to this at the time of
revision’’, against their prayer (b) for the sanction of a time-sgale of pay
Rs. 80—8—210, in case the classification of the upper and the lower divi-
sions be maintained? If so, why has the scale of pay Rs. 60—8—210
not yet been ssnctioned for them? Do Government now propose to con-
sider the desirability of granting the said scale? If not, why not?

‘Rrvistoxn or THE Pay or Lower Diviston CLERKs EMPLOYED UXDER
THE AccOUNTANT GuNERaL, Posts aND TErRGRAPHS.

1242. *Mr. V. V. Joglah: Will the Government be pleased to state
whether the grievancesn regarding the pay and prospects of the lower
division clerks in India under the Aceountant-General, Posts and Tele-
graphs, have not yet been redressed, and whether the sufferers submitted
various memorials to the Viceroy and the All-India Civil and Postal
Accounts Offices Conference passed im all its sessions, resolutions urging .
on the authorities for the immediate revision of the scale? If still un-
redressed what do Government propose to do to redress those grievances?

The Honourable Sir Basil Blackett: The’information required by the
Honourable Member is being collected and will be furtiished to him as
soon as possible. . ' o

Thie repl.y.' Icc;vers Questions Nos. 1241 and 1242 as well as 1240,
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. (1) Nxw Pexsion Rurgs. .
(2) SusstiTuTION OF A PrOVIDENT FUND PUR THE SYSTEM OF PENSIONS.

1243. *Mr. V. V. Jogiah: Will the Government be pleased to state:
(a) when the revised pension rules for the Government agrvants
will be published ? _
(b) whether the scheme of the provident fund system in lieu of
the pension system is under the considerastion of the Gov-
ernment ?

The Honourable Sir Basil Blackett: (a) I would refer the Honourable
Member to my reply to question No. 152 by Mr. N. C. Kelkar on the 1st
instant. It is not possible to say when the revised pension rules for All-
India services and for other services under the control of the Central Gov-
ernment will be introduced. '

(b) The answer to the second part is in the affirmative.

Mebpicat. Cerrrricates oF EMrLoYees oF THE Carcurra PosTar AUpIT
Orrice, Carncuita TELEGRAPH (EXGINEERING; OQFFICE AND
Carcurra TELBGRAPE CHEOE OFrick.

© 1244, *My, V. V. Jogiah: (o) Is it a fact that the medical certificates.
from registered practitioners submitted for leave on medical grounds by
the applicants engaged in the Calcutta Postal ‘Audit Office, Calcutta Tele-
graph (Enginecring) Audit Office and Cealcutta Telegraph Check Office, are
not forwarded to the Clvil Surgeons for counter-signature, if necessary, ae
per Supplementary Rule 228?

(b) If so, what are the reasons?

The Honourable 8ir Basil Blackett: Under Supplementary Rule 228
the authority competent to grant leave has .discretion to accept a certificate-
from the applicant's medical attendant without countersignature by the
Civil Burgeon or the Chief Medical Officer, as the case may be.

UNSTARRED QUESTIONS AND ANSWERS.

Mustim CLERES 1N THE OrfrICE or THE AupiToR GENERAL.

22¢. Mr. Abdul Haye: What is the total number of clerks in the.
office of the Auditor General and how many of them are Muslims?

Musrim Crerks iv THE OFFIOE OF THE AcCOUNTANT GENPRAL, CENTRAL
.REVENUES.

227. Mr., Abdul Haye: What is the total number of clerks, both
permanent and temporary, in the office of the Accountant General,
Central Revenues, and how many of them are Muslims?

The Honoursble Sir Basil Blackett: I propose to reply to questions

Nos. 226, 227 and 280 together.

" T would rofer the Honourable Member to the reply given by the
‘Honourable 'Sir Charles Tnnes o6n the 2Tth January, 19237, to Maulvi
Muhammad Yakub's unstarred question No. 8. That reply holds good in
‘the case of the offices referred to in these questions.
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MosLin Crreks v e Oprice oF THE Direoror Gexerar, Posrs axp
J TELEGRAPHS,

228. Mr. Abdul Haye: What is the total number of clerks, permanent

-and temporary, in the office of Director General, Posts and Talegrsphs,
and how many of them are Muslims?

8ir Ganen RBoy: 233, of whom 20 are Muslims.

Pivcéiry or MusLivMs 18 THE DEPARTMENT oF THE Direcror GENBRAL
or Posts anp TeLEGRAPHS.

220. Mr. Abdul Haye: (a) Is it a fact that the Anjuman Islamis,
Bimla, in September, 1928, brought to tHe notice of the Director General,
Posts and Telegraphs the psucity of Muslims in his Department?

(b) What action, if any, did the Director General, Posts and Tele-
graphs, take to ensure proper representation of Muslime in bis Depart-
ment since his letter No. A. M.—85/26, dated 25th SBeptember 1926, to
the address of the Anjuman Islamia, Simla?

The Honourable Sir Bhupendra Nath Mitra: (a) The Honourable
Member evidently refers to a letter No. 128, dated the 12th August 1926,
from the Anjuman-i-Islamia, B8imla, to the address of the Director-
General, Posts and Telegraphs.

(b) The matter is under oconsideration along with rules for the future
recruitment of postal subordinates.

Nunser or Mustiy CLEREs AND AcCOUKTANTS IN THE OFFPICE OF THE
AcCOUNTANT GeNERaL, Ra1nwavs,

1280. Mr. Abdul Haye: (a) What is the total number of olerks, tempo-
rary and permanent, in the office of the Accountant General, liailways,
and how many of them are Muslims?

(b) Is it & fact that there are ome hundred accountants in the Rail-
way Accounts Department, and only two of them are Muslims?

(c) If the answer to (b) above is in the negative, will the Government
please state the exact number of Muslims and non-Muslims accountants
in the Railway Accounts Department?

(d) What sction, if any, has the Accountant General, P.mlways. taken
to give the Muslims their due share in his Depsrﬁmanb gince he was
addressed on the subject by the Amjuman Islamia, Bimla, in November
1925 and December 19267

Mustius IN THE MILITARY ACCOUNTS DEPIRTMENT.

281. Mr, Abdul Haye: (a) Will the Government please lay on table a
-gtatement showing the number of Musline and non-Muslim accountants
and clerks separately in the offices of the Financial Adviser, Military
Finance, Military Accountant General and easch of the offices of Con-
tro.Uon of Mihtnry Accounts of the various Districts?

-r.ro} answer to this question, see answer below anion No. 287,
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(b) What action, if sny, did the Financisl Adviser, Military Fingpoe,
and_Military Accountant General take to increase the number cf Mus-
lims in the Military Accounts Department since they were addressed on the
subject by the Anjuman Islamia, Simla, in July 19267

The Honourable Sir Basil Blackett: (a) There is no accountants’ grade
in the office of the Financial Adviser, Milit Finance. A statement
showing the number of Muslim and Non-Muslim assistants, accountants
and clerks (including temporary establishments) employed in the office
of the Financial Adviser, Military Finance and in the several offices of
the ﬁd’ili‘b:;iy Accounts Department on thg 81st December 1926 is placed
-on the table,

(b) The Military Accounts Department has still & very large number
of temporary clerks over and above the permanent sanctioned strength
and until these men are absorbed or discharged it will not be possible
for that Department to make any fresh recruitment in its olerical service.
‘The y:loin‘t, however, will be borne in mind when fresh recruitment is
-opened.

.Btatement showing the number of Muslim und Non-Muslim Assistants, Accountants and clerks
(including temporary establishments) employed in the office of the Financial Advisor, Military
Finance snd the Military Accounts Offices in India on the 8lst December 1926,

Non-
Offices. Muslims, Muslims, Total.
Financial Advirer, Military Finance 10 82 82
Military Accountant Genera) 3 97 100
‘Controllers of Mililary Accounts—
Northern Command and Rawalpindi and Kohat Dis-
trietn .. L L oL 78 418 | 491
Peshawar District 85, 212 247
Lahore District 43 317 860
Waziristan District . 8p 220 269
Sind-Rejputana District . . . . 9 136 146
‘Western Command and Baluchistan District . . 26 230 256
Southern Command and Poons and Bombay Dis-
trieta .. L 8 884 890
Madres District. . e 1 172 178
Central Provinces District . . . . b 194 189
Eastern,Command snd United Provinces District 82 848 381
Allahabnd Independent Rrignde Area . . 8 100 106
Presidency and Assam District 9 217 226
Burma District . . . . 3] 120 128
Controller-of Army Factory Accounts . 21 420 - 4l
Field Controller of Military Accounts, Poona 1 29 30
Controller of Marine Acconnts . . . 2 71 78
Controller of Royal Air Force Accounts , . 12 0 2
Total . i 339 888 | 4177

Case or Mg. F. M, I7zzar Be or ThE Inpia¥ Corps or CLERES.

982, Mr. Abdul Haye: 1. ls it a fact that F. M. Iszat Beg, who
‘belonged to the Indian Corps of Clerka and was working in the Btation
‘Staft Office, Bolan, was transferred to Ferogepore in June 1925 and was
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orderod to repert on 25th June 1925 for duty et Headquarters, H&roze-
-pore Brigade Area? * '

2. Is it a fact that the said F. M. Izzat Beg, in the last week of
June 1925 applied for sick leave on medical certificate and the same was
granted to him.

8. Is it a fdct that on 6th July 1925 he submitted another spplica-
tion for extension of leave, which was supported by a medical certificate
‘granted by Major A. H. Heslop, R.A.M.C., Civil Burgeonr, Kassuli, and
countersigned by Major C. L. Franklin, R.A.M.C., British Station
"Hospital, Bolan? . '

4. Ir it & fact that on 15th July 1925, a telegram was despatched to
F. M. Izzat Beg from the Ferozepore Brigade Area asking him to join
Headquarters forthwith ?

5. Is it a fact that in reply thereto F. M. Izzat Beg wired saying
that he had submitted & medical certificate and that he would join on 28rd
July 1925 when his leave expired?

0. Is it a fact that This extension of leave was in the first instance
granted to F. M. Izzat Beg?

7. Is it & fact that F. M. Izzat Beg joined the Headquarters Ferozepore
Brigade Area on 28rd July 1025, when he was, st omoe, placed under
suspension and the ver§ next day he was discharged from service under
seclion 16 and item (XX) of the table annexed to rule 18 of the Indian:
Army Act, on the ground that he was unlikely to become an efficient
soldier?

8. Will the Government please state what oocasions the Brigade
Major had of forming an opinion about the capacity of F. M. lzzat Beg
Yo become an efficient soldier beyond this that he appeared before him
for the first time on 28rd July 1925 when he wae immediately placed
under suspension?

9. Iz % a fact that the Brizade Major in fact suspected that F. M.
Jzzat Beg was not really ill and had submitted an application contain-
ing a false excuse? If so, was any enquiry made into this matter?

10. 1f the answer to No. 9 is in the negative, will the Government
please state for what other reasons the Brigade Major came to the con-
clusion that F. M. Izzat Beg was not likely to become an efficient soldier?

11. Is & clerk who is neither an attested person nor a reecruit liable
to discharge on the ground specified by the Brigade Major?

12. Are Government prepared to reconsider this case or at least
to institute an enquiry into the allegations against F. M. Izzat Beg?

Mr. G. M, Young: 1. Mr. F. M. Izzat Beg, then a clerk in the
Btation Staff Office, Bolan, on the 31st March 1925, arranged mutually
for a trunsfer to the Ferozepore Brigade Ares in June 1925. The transfer
was sanctioned and he was ordered to report at Ferozepore on the 25th
June 1925.

2. On this date, Mr. Tzzat Beg wired from Jullundur, to which place
he had proceeded on 8 days' joining leave, that he had fallen sick and on
the 27%h June wrote in confirmation enclosing a medical certificate from
a local ‘doctor.” He subsequently returned to Bolan. spd endeavoured to
obtain &' medigsl . certificate from  the BSub-Assistent Surgeon of the
British Stegion Hospitel on the ground thet he was sick and in need of



) ' UNSTARRED QUESTIONS AND ANSWERS. 2871
F )

-gick Qeave. This request was refused whereupon he endeavoured to

obtain & certificate from the Officer Commanding British Station Hos-

pital, who informed him  that if he was sick he should report a% the

British Station Hospital in the usual way.

8. Instead of doing so, Mr. Izzat Beg proceeded to Kasauli and re-
turned with a certificate from the Civil Burgeon of that place, dated the
5th July, 1925, to the effect that he was suffering from hill diarrhces, and
recommending him for the grant of a fortnight's leave.

4 to 6. This leave, it appears was not formally granted, but
Mr. Izzat Beg was allowed to remain at Solan until the 15th July, 1925,
when he received orders from the Headquarters of the Ferozepore Brigade:
Area to proceed, and, if necessary, report sick, there. He refused to
-do 8o, and stated that he would join on the 28rd July. He reported for
duty at Ferozepore on the 23rd July, 1925.

7 to 10. Owing Yo his unsatisfactory conduct in the matter he was
discharged under item (xx) of the Table annexed to rule 13 of the Indian
Army Act Rules.

11. Mr. Iezat Beg was e¢nrolled under the Indian Army Act and,
subject to the provisions of that Act for the purposes of discipline and

discharge. Government are advised that his discharge under this item
was, therefore, legal. '

12. Petitions from this man have already been considered and re-

jected both by the Government of India and by the military authorities

ot Army Hendquarters on six occasions and Government do mnot propose
to reconsider their decision.

Case or MR. MouaMap UsMAN., ILATE AN INsPECTOR OF WORKS AT
Parteat, East INDIAN RalLway.

283. Mr. Abdul Haye: 1. Are Government awnre of the fact that
the services of Mr. Mohamad Usman, an Inspector of Works drawin
Rs. 240 per mensem at Panipat during the years 1921—25, were dispenaeg
with at the time of the transfer of the D. U. K. section of the East Indian
Railway to the North Western Railway? ;

2. Is it a fact that this Mohamad Usman had already put in about 8

years’ service in the East Indian Railway ate Allahabad during the years
1904—12°? '

8. Is it a fact that Mochamad Usman was taken on the permanent cadre
-of the ¥ast Indian Railway from 1st April 1924?

4. Is it & faot that the name of Mohamad Usman was shown as per-
manent Inspector of Works in the East Indian Railway Classified Printed
List of January, 1925?

5. Is it a fact that paragraphs 2 and 8 of the Railway Board's memo-
randum received with the Agent, East Indian Railway's letter No. 25456,
dated 25th August, 1924, clearly mentioned that permanent staff and no
temporary of the East Indian Railway was to be transferred to the North
Western Railway? .

8. Is it o fact that the name of Mohamad Usman was included in the
list of permanent staff handed over to the North Western Railway at the
time of the transfer of the D. U. K. Railway to the North Western Rail.
way ?
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7. Is it a fact that the Chief Engineer, East Indian Bai]way.&nkad
the Divisional Superinjendent, North Western Railway, Delhi, to serve:
Mohamad Usman with a notice of discharge simply on the ground that .he
(Mohamad Usman) was a temporary hand?

8. Is it & faot that after dispensing with the services of Mohamad
Usman his post was filled by the appointment of one Surveyor (B. Ganpat
Rai) who had never worked before as Inspector of Works and later ty one
Dilbag Rai, a Sub-Inspector ¢f Works, a men muoch junigr to Mohamad
Usman, and drawing only Re. 190 per mensem ?

. 9. Is it a fact that His Excellency the Viceroy was pleased to say in-
his speech that ‘‘ at the tramsfer of the company line to the Government.
of India the railway staff will not be affected’’? -

10. Is it & fact that after his discharge, Mohamad Usman represented.
his case to the Agent, East Indian Railway, the President, Railway Board,
and His Excellency the Viceroy? :

11. Do Government propose to see their way to reinstate Mohamad
T/eman in his original post of lnspector of Works or offer him a similar
post on the North Western Railway?

Mr. A. A L Pargons: Without going into all the detail covered b
the Honourable ‘Member's question, I may say that Mr. Mohn.m.ng
Usman did appeal against his discharge, but the Government of India
did not see sufficient reason to interfere. I am afraid that I cannot give
the assurance asked for by the Honourable Member.

CantonueNt Fonp Ner Receiers anp Exrexprruwe ror 1925-28 1N
BESPECT OF CANTONMERNTS WITHOUT ELEOTkD oR NoMINaTED Boanps.

234. Rao Bahadur M, 0. Rajah: (a) Will Government be pleased to
furnish & statement showing Cantonment Fund net receipts and expendi-
ture on ‘‘general administration’’ and ‘‘collection of revenue’’ for the year
1925-28 with respect to such Cantonments as have no elected or nominated
Boards?

(b) Are Government prepared to take steps to reduce the expenditure
in this connection if it is shown that any of these cantonments has to spend
nearly onme-third of its total net fund receipts on general administration-
and éollection of revemue?

"ANKUarL ExrexpITURE OX CANTONMENT FUND OrricE EsTABLISHMEZNT IN
TrIRD CrLiss CANTOVYMENTS,

235. Rao Bahadur M. O. Rajah: (a) Will Government be pleased to.

stato:
i. What was the annual expenditure on Cantonment Fund office
establishment in the case of third class Cantonments before
the separation of judicial and executive work in 1924?
ii. And what is the present expenditure on the same?

B) In cases where an increase is reported, are Government prepared
to teke the necessary steps to curtail this expenditure in proportion to the
work to be done? . : .

'Mr. G. M, Young: With your permission, Sir, I will answer questions,
Wos. 284 and 285 together. - '
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The#tatement and comparative figures are not readily available, but L
will endeavour to obtain them, and communicate the result to the

Honourabhle Member.

QUALIPICATIONS OF PERSONS ENTRUSTED WITH THE PUEPARATION OF
AssessMENT Lirrs 1n CANTONMENTS.

286. Bao Bahadur M, O. Rajah: Are Government aware that even a
member of any Cantonment Board is not deemed eligible to be a member
of the Assessment Committee under section 68, sub-section (4), amd that
whenever any new house or building is erected ite valuation and assess-
ment are made by an Assessment Committee and not by any single indi-
vidual ?

Do Government propose to lay down the qualifications necessary for
asgesgors to ensure that untrained men may not be entrusted with the work
of preparing the assessment lists?

Mr. G. M. Young: Sub-section (4) of section 68 of the Cantonments
Act lays down that the Assessment Committee shall consist of not less
than three persons, and where there iz a Board, it shall not be neces-
sary to appoint to the Assessment Committee any member thereof.
From this it is clear that members of Cantonment Boards are eligible
to serve on' Assessment Committees,

The assessment of new houses and buildings is not made by the
Assessment Committee, but by the Cantonment Authority itself,

Government do not propuse to prescribe any such qualifications. In

their opinion section 86 of the Act provides all that is necessary for an
efficient preparation of the list.

THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.
PRESENTATION OF THE REPORT oF THE SELECT COMMITTEE.

Mr. J. W. Bhore (Secretary, Education, Health and Lands): 8ir, I
beg to present the Report of the Select Committee on the Bill further

to amend the Indian Merchant Shipping Act, 1928.

THE GOLD STANDARD AND RESERVE BANK OF INDIA BILL.

NOMINATION OF MEMBERS OF THE LEGISLATIVE ASSEMBLY TO SERVE ON THR
JomnT COMMITTEE.

The Honourablp Sir Basil Blackett (Finance Member): Sir, I move:

“ That the follogring Members of the Legislative Assembly be nominated to serve
or the Joint Committee Lo consider and teport on the Bill to establish a gold standard
currency for British India and constitute a reserwe Bank of India, namely :

Sir Purshotamdas Thakurdas, Mr. R. K. Shanmukham Chetty, Mr. Jamnadas
M, Mehta, Mr. A, Ramgaswami Iyenﬁ Mr. N. C. Kelkar, Pandit Madan
Mohan Malaviya, Mr. Fazal Ibrahim i:imt.ulls, Raja Ghazanfar Ali Khan,
Mr. Yakub C. Ariff, Mr. H. G. Cocke, Sir Victor Bassoon, Mr. Kikabhai
Premchand, Mr. V. K. Aravamudha Aysngar, and the Mover.”

The motion was adopted.
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NoMIRATION OF MEMBERS OF TRE LEGISLATIVE ASSEMBLY TO nnvn*!mt THR
JoINT COMMITTEE. ' L

The Honourable Sir Basil Blackett (Finance Member): Bir, I move:

* That the following Members of the Legisiative Assembly be nominated to serve
on the Joint Committee to consider and report on the Bill further to amend the Imperial
Bank of India Act, 1920, for certain purposes.’’ .

-Bir, the names are the same as before, and with your permission, I will
not read them out. '

The motion was adopted.

Sir Walter Willson (Associated Chambers of Commerce: Nominated
Non-Official) : -Sir, may 1 ask when this Committee is intended to sit snd
wher: we are likely to receive the Report?

The Honourable Sir Basil Blackett: Sir, if I may be allowed, the inten-
tion of the Government is, if possible, that the Select Committee should
-complete its labours before the Simla Session. I should like to say that I
shall be very glad myself to have an opportunity of ineeting the members
of this Committee some time to-day or Monday with & view to considering’
the preliminary question of our convenience as to dates of sitting.

Mr. K. 0. Roy (Bengal: Nominated Non-Official): Sir, shal' I be in
-order in ssying one word at this stage?

Mr. President: Does the Honourable Member wish-to give any infor-
mation on this point?

Mr. K. 0. Boy: May I ask the Honourable the Finance Member whe-
ther ha has taken anybody from Bengal?

Mr. President: Order, order. That stage is past. The Honourable
Member was at liberty to move amendments. '

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
Bir, it is desirable that we should know whether we meet on Monday or
not, because Monday is probably the last day of the Session, I see there ia
a general desire that the (Jommittee should have a preliminery meeting
before we leave; and I think the Honourable the Finance Member would
do well to tell us whether he has definitely fixed Monday.

The Honourable Sir Basil Blackett: My difficulty is that the members
have not yet been appointed by the Counci of State and I am not quite
sure when they will be, but perhaps independently of that, it would be
well if we were definitely to arrange to meet at, say 10-80 on Mondhy morn-
ing, in one of the Committee rooms, just to have a preliminary discussion.

Mr. Jamnadas M. Mehta: With the Members of the Council of State
-or alone?

The Honourable Bir Basil Blackett: With whatever is possible.

THE MADRAS SALT (AMENDMENT) BILL.

Mz, V. K, Aravamudhas Ayangar (Finance Department: Nominated
Official): Sir, I rise to move that the Bill further to amend the Madras
Salt Act, 1889, for a certain purpose, as passed by the Council of State, be
taken into oonsideration.

(2874 )
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This is a very simple Bill and does not require a long explanation.
Under the Madras Salt Act, section 48B, private manufacturers of salt
are required to pay a certain percentage of the cost of the preventive estab-
lishment, which is represented by the difference between the cost of the
eslublishment and 5 per cent. of the duty collected. Its object, Bir, was
twc-fold, first, to make the Government bear in normal circumstances the
normal cost of & normal factory working with normal economies; second,
Bir, it was to ensure the opening of factories at places which were suitable
and making salt manufacturers exercise due dilligence and care in manufaoc-
‘ture.

This percentage worked satisfactorily when the salt duty stood ab
Rs. 2.8, but that duty has since been changed, and the cost of establish-
ment has increased. The result has been, first, that private manufacturers
and through them the consumers are made to bear a portion of the cost of
establishment which should ordinarily be borne by Government; and
secordly, it has had an unfortunate result for the Madras agriculturists
who find a hot weather occupation in those small salt factories which are
located in various parts of Madras. The present 5 per cent. limit throws
a burden on the manufacturers of salt-and threatens the extinction of these
sma'l factories. In order to avoid these two difficulties, it is proposed to
give power to the Central Board of Revenue to fix a proper percentage
which will represent the.proper cost to be borne by Government and which
would ordinarily be fixed with reference to the rate of salt duty.

Sir, I move.
Mr. President: Motion moved:

* That the Bill further to amend the Madras Balt Act, 1889, for'a certain purpose,
as passed by the Council of State, be taken into consideration.’

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-Muham-
madan Rural): 8ir, I beg to move the amendment that stands in my name.

Mr, President: Order, order. The Honourable Member has been long
enough in the House to know that this is the consideration stage.

The question is:

** That the Bill further to amend the Madras Balt Act, 1888, for a certain pu'rpone,
83 passed by the Council of State, be taken into consideration.”

The motion was adopted.

Mr. President: The question is:
‘4 That %lsuse 2 do stand part of the Bill.”
Mr. A. Rangaswami Iyengar: Sir, I beg to move:

“ That for clause 2 of the Bill the following be substituted :
* 2, Bub-clause (4) of clause B of section 46 of the Madras Balt Act, 1880, shall
be omitted'.”

8ir, the purpose of my amendment is exactly the same as that which the
Government profess. Only the amendment which I move will in effect
csrry out what they profess to do, whereas the amendment of the Madras
Balt Act put down by the Government leaves it still in the discretion of
the Government to carry out or not the intention which they profess. Sir,
so far as this iz concerned, I take it that the Government do definitely
accept the principle—accepted by sll modern systems of financo—that the
ocost of collection of any tax should necessarily be a charge on the tax col-
lector and should not be levied from those who by some unfortunate stress
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of circumstances are placed at the meroy of the Government. Sir, this
Madras 8alt Act, under which this cess has been levied on the salt manu-
facturem in my province, is a very antiquated legislation and it cannot he
said that it conforms to any modern principles of financial administration.
These salt manufacturers have been repeatedly petitioning the Govern-
mert that the various hardshipd, that the various difficulties and burdens
that have been imposed upon them, should be removed so that they might
really take steps to improve the manufacture of salt and they may make
an honest penny in a trade which they say has been very much depressed
:by reason of these exactions of the Government. B8ir, what is it that the
Government want these salt manufacturers to do? They want them to
pay and to submit themselves. to a varisty of impositions. Under section
48 of the Madras Salt Act, these salt manufacturers are bound to pay not
merely the salt duty but also: '

““ (1) the rent or assessment of the Jand ocecupied the factory and of the land or
buililnpmorinwmzhondtmk:md..?’ '

{2) interest at 5 cent. per auynum on the capital cost' of the works constructed
at the expense of ment within the factory of any of the descriptioms or for
.any of the purposes mentioned in section 31,

(3) the cost of any works exeouted under section 32 and not recovered thereunder,’
and then the last clause is the one which is now being amended:

‘“ (4) so much of the annual expenditure incurred by the Government on the estab-
hiahments maintained at the factory or place of storage for the purposes of guarding
the salt and of ruli:ing the revenue thereon ss msy excesd 5 per centum on the duty
levied on the salt therein sold in preceding official years and as has not been recovered

by Government,'’

In other words, Sir, the Government want these manufscturers to pay
& percentage of the cost of collection of the tax, a percentage of the ex-
penditure which the Government have to incur necessarily to protect. the
salt monopoly which they possees. B8ir, the salt duty js in itself 8 most
iniquitous impost on this country. Bo far as that duty is concerned, I do
not think any civilised Go~ernment will rely upon it as a normal source
of taxation. On the other hand, I can well understand any modern system
of Government going to levy a duty on salt in emergencies. Any soupd
system of finance should rely on the salt duty as an emergency resource
at their hands and should not seek to tap a source which is an impost on
the necessaries of life of the poor Indians. Therefore, Bir, everything that
adds to the difficulties of the salt tax i» necesgarily an infliction on the
poor of the country apart from the loss inflicted on the salt mgnufacturers,
for, after all, it finally falla on the consumers of salt. Bir, these salt manu-
tacturers, as my Honourable friend Mr. Aravamudha Ayangar pointed out,
bere a proportion of this expenditure which when the salt duty was higher
was certainly smaller in dimension. But as the salt duty was lowered,
the percentage on that increased to such an extent in aceordance with the
terms of the Statute that they themselves find it iniquitous and waut. to
remedy it. But instead of proceeding the right way of remedying it, they
still take power to levy this extra cess on the salt duty on the ground that
though they agree to the principle that in all normal factories they will
" see that the expenditure on establishments is not imposed on the cootrac-
tcrs, they want to take power in ahnormal conditions or in abnormul fac-
tcries to levy an extra cess upon the manufacturers. I am told, Bir, that
the object of that is not even to meet expenditure out of that imposition
but to prevent salt factories being established at places where they may
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Pprove unremunerative, to discourage the continuance of factories in places
where the cost of manufacture is so great that the extra cees will deter
him from continuing the manufacture of salt. BSir, if all that is correct,
-the proper way to do that is not to amend the law so as stil to retain in
their hands the power to levy this impost, but to abolish this impost alto-
gether as out of date, unscientific and unjust and to prevent directly the
formution of new factories or to take steps for closing factories which have
proved unremunerative. That is the fair and right way of dealing with it
and this round-about way is very wrong. S8ir, I have in my haund a
memorial which has been submitted by the lessees and licensees of salt
pans and salt factories in my constituency and they very properly .point
out that apart from the increase in the expenditure of the establishments
of the Government which thereby imposes on them an additional charge, the
“Government are not only collecting this tax for the purpose of maintaining
this staff but they also call upon these people to execute necessary repairs
to irrigation works, channels and various other things which are needed
for the manufacture of salt on those lands. Bir, where people own lands
on which crops are grown, and on which there is & system of irrigation,
‘where water is conducted for various purposes of cultivation, the Govern-
ment have acknowledged their duty and have been discharging the duty
-of garrying out repairs of these irrigation worke, of theseu(ﬁxannela and
other works, which are appurtenant to the system of culture of the land
in question. Where it is a land upon which salt is manufactured, salt is
ccultured, the Government say that every expenditure that has to be in-
«curred should be borne by the manufacturers or licensees and that they
should also pay an interest upon such works as the Government have exe-
cuted. We must not forget, Bir, that the Government is. claiming a mono-
‘poly and is claiming a right to protect that monopoly and therefore, where
the Fovernment wanis to retain this monopoly, it is the duty of the Gov-
-ernment to maintain these works, to maintain these establishments’ for
preventive as well as for other purposes, and if their monopoly is to be
protected, it is not the licensee that should be called upon to pay for it.
“Thera are various other hardships which these people are put to, but they
-do not neocessarily arise on this occasion. I am pointing them out only
for the purpose of showing that it adds to the burdens of these people.
“8ir, I have put in' a motion, if this is not pessed, for a larger limit of
-exemption for them than is provided in the present Act, so that, at least
they may be sure that beyond a certain percentage they will not be taxed.
‘But ‘having regard to the fact that this House has accepted a further re-
duction in the salt duty from Rs. 1-4-0 to Rs. 0-10-0 & maund, I do not
“think that that amendment will now work and I consider that on ‘the
whole, thg logical, the just and the fair way of dealing with it is to abolish
this impost altogether. The Government say that they want to do it;
only they want to keep the power for abnormal circumstances. Consider-
ing *hat abnormal circumstances must be dealt with on their own merits
in each case as it arises and that it should not be provided for by Statute,
I move that this clause be omitted. -

Mr. 0. Duraiswamy Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): Bir, I also have given notiee of a similar
motion and therefore I entirely adopt all the arguments put forward so
-eloquently and so lucidly by yny Honourable friend Mr. A. Rangaswami
. Iyengar, Bir, it has been rightly said by him that the salt duty is in
iteelf iniquitous. That Madras eslt should be specially pepslised js still
“anore iniquitous snd to seleot & Madrasi gentleman for putting forward this
e Y Coa 02
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sort of proposal is the most iniquitous of all and I am extremely sorry that
Madras has to say to Mr. Aravamudhe Ayangar ‘‘Et {u Brute.” B8ir, I
am further sonLBthat my friend Mr. Aravamudha Ayangar, young as he
is and early in his public life, has become a greater bureaucrat than the
oonfirmed buresucrats in his suaviter in modo, fortiter in re policy. He
has been exhibiting & good deal of sympathy for the Madras agriculturists,.
for unemployment and for 80 many other things and has made suggestions
sbout opening further factories, all for the purpose of what? Further
penalising the present salt. BSir, I consider that this salt duty, this addi-
tional cess upon the salt is another form of protective duty for imported
salt. The imported salt of Calcutta has to bear only Rs. 1-4-0 or Rs. 0-10-0,
whatever that may be, whereas the indigenous salt has not only to bear the
salt duty but also excess charge which means so much of protection to.
the imported salt which does not bear this excess duty. Therefore, Bir,
iv is highly inequitable that yqu should select the indigenous salt and
particularly Madras salt, for the purpose of protecting the imported salt
and penalising the consumers by levying addit.ionalmcghmee upon them.
We find, Bir, from the Statistipal Abstract that year after year there is
always an amount of about §+‘annas or 3 annag.n excess of the ordinary
duty that is levied upon salt and imm,_a,,_fo:)?note on Eage 158 of the
Btatistical Abstract of India I find that thére were also other rates varying
with the quality and age of salt and with reference to auction sales. The
prices ranged from 2 as 8 pies to Rs. 1-10-0 per maund in 1916-17 and to
Res 280 in 1917-18. This is in addition to the salt duty that is levied
and is called the selling price of it. Bir, it is highly unjust that such a
eellmg price should be added to the ordinary duty which is considered as
a great hardship. It is stated in the Statement of Objects and Reasons
that this 5 per cemt. was fixed at a time when the salt duty was Rs. 2-8-0-
and now that it has been reduced to Rs. 1-4-0 it is but proper to raise it
still further, and in order to avoid sll contingencies they want to leave
the section as vague ns possible. This rate of Rs. 2-8-0 was introduced in
1888, that is at the timo when this Salt Act was passed—the Madras Salt
Act was paesed in 1889. It éontinued up to only 1902 and from 1902 to
1922-28 it continued to be onmly at Rs. 1.4.0 and sometimes even at one
rupee, and this idea of altering the section had not been taken up all
along. But now it is stated that this clause B (4) of section 48 of the
Madras Salt Act was passed at & time when the salt duty was Rs. 2-8-0
and it is time emough for changing that section. Why did not this ides
occur between 1902 and 1922-28 and why should ib ocour now?  The reason
is also & little plain from the Statement of Objects and RHeasons. They
have increased emormously the cost of establishments, they have made
extravagant additions to their establishments, and in order to make that
up you want to make the consumer of salt pay all the charges. What is
the justification for maintaining an extravagant establishment for the so-
called detective or preventive duties and levying all the charges upon the
consumer? For instance, in the case of income-tax if you employ a large
number of officers, do you levy all that charge on the assessees? This is
part of the collection expenditure and it is no justification for throwing
the preventive expenditure, the detective expenditure upon the consumer.
I think thst there is absolutely no justification for the step that is now
being taker by the Government in amending this Act. Therefore, if there
is any res] bona fide in the expression that ijs made in the Statement of
Objeets and Reasons, that “it is the intention of the Government that
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normally the cost of preventive establishment should be borne by them-
selves, not by the licensees’'—if there is any good fajth in that, I ask them
to consent to the deletion of this clause altogether. If ‘‘normally’’ there
means an exception, abnormality being the ordinary rule of this Govern-
ment, Sir, there is absolutely no protection even if you say that the State-
ment of Objects and Reasons is an article of good faith, but in practice:
you use all your sword and weapon to enhance the duty and make it.
a hardship upon the consumer. I have now to communicate to you &
message—a message which is ordinarily conveyed to the House through
Mr. Gupta—it is this. The Council of State has reversed the decision of
this Assembly in the matter of the salt tax by 27 votes to 9. (4n Honour-
able Member: ‘‘ Shame.’’) 1 suppose the other side will receive it with
spplause when Mr, Gupta reads out that Message to us, but we will have
enough of it on Monday. But for the present I will advise my Honour-
able friend, Mr. Aravamudha Ayangar not to be a party to throw a sword
‘upon his own mother province, the province of Madras.

Sir Walter Willson (Associsted Chambers of Commerce: Nominated
Non-Official): I do not wieh to take part in this debate at any length but
I should like to correct a mistake; a bad mistake, which My Honourable
friend, Mr. Duraiswamy Aiyangar has made. He said that in Bengal
salt has to pay nothing except the duty. I should like to tell him that the
salt there has to pay charrandars’ fees, has to pay fees for the scales which
are used for weighing out the salt to see how much the Government ought
to collect as duty, has to pay for the hire of the scales, overtime fees,
and all the landing charges in addition. Furthermore, he will hardly be-
lieve it, the owner of the salt in Calcutta has to pay for the tape and the
ceiling wax which seals the salt in bond down. '

Mr, 0. Duraiswamy Alyangar: I will only ask my Honourable friend to
look at page 158 where he will find Bengal Rs. 1-4-0 and Madras and other
provinces where salt is manufactured, an additional sale price, and I
believe that the expenses which my Honourable friend mentioned apply to
other provinces as well. '

8ir Walter Willson: My knowledge is superior to the book.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): When-
-ever salt gomes up for discussion in this House it is always with a heavy
heart that I rise to speak on it. I am interested in the salt manufacture
on the Orissa coast and I know, as my Honourable friend over there knows,
for a long time our Orissa salt was under the Madras Salt Department, and
it is contiguous to the Madras salt area. It is this additional charge over
the 5 per cent. for guarding the salt and collecting revenue thereon that
has been responsible for the abolition of so many factories. During the
last three or four years no less than 8 factories have been abolished.
Excepting one, the land of which was required for the Vizagapatam
Harbour all the 7 factories were abolished probably owing to this charge.
When the year before last on my motion for reviving Orissa Salt a pious
suggestion was thrown out thatany one in Orissa will be allowed to manu-
facture ealt, if he so desires and applies for it, I was told in private con-
versation that it is this charge which made it impossible for Orissa salt to
be revived again. This charge originally—I do not probably understand
the .twisted significance of it—was for ‘‘guarding the salt’’ and ‘‘collecting
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the revenue’’, It hes come to mean ‘‘guarding the entire monopoly” and’
*‘-eollecting all kinds of charges ''. Thus probably the two items contem-
pisted ‘in sub-clayse (4) bave been widened in meaning and application.
As I how understand the thing, and probably it is the fact, all the pre-
ventive charges, that is, the prevention of smuggling, the prevention of
ildeit manufacture and any other act of commission calculated to be detri-
miental to the monopoly of salt in that area and all other kinds of far fetched
charges called preventive, are oalculated for this purpose. Are not many
of thess charges borne by Government in areas hdying no salt manufacture?'
Bupposa there is no salt manufactured in the Oriesa cosst—there is another
big fmctory in Ganjam in the Oriya country, I mean Surla, which hds
been abolished and I have seen the pans there lying open and people look-
ing at them with tearful eyes. They have no occupation now. You call
it a subsidiary occupation on the authority of experts, but my experience
is that on the sogcoast in my part of the country it is practically the main
ocoupation for many people. And when there is no salt marifactured in
these areas, as I was going to say, there must be permanent preventive
measures adopted in these places; there is every natural facility for manu-
facturing . salf, there must of necessity be a preventive establishment who-
bears the cost of prevention in these cases? But if in these areas ther®
is salt manufacture, is there any deduction of the charges on account of
the ordinary and otherwise permanent preventive esfablishmnt which there
must necessarily be even if there be no salt manufacture in the ares at all?
But I presume all these preventive charges are added to this charge now
under discussion. -

Whether it is equitable or inequitable, I am not going to discuss here.
I know that salt is one of the principal ingredients of human blood, blood of
all animals, and specially of human blood. And when we tax salt we
put a tax on the very blood or life of man. Properly understood this is
12 Noox, the emblem, the visible symbol, as my Honourable friend tehind'
me put it the osher day, of alien or foreign exploitation of our
very lifeblood. I do not therefore like to say anything on the propriety or
the equitability of this tax or any other tax or charge which it may please
Government to add to those already existing there and thereby create a
monopoly to crush Indian manufacture and to promote perhaps foreign

imports.

. In the Statement of Objects and Reasons there is expressed a.very pious
solicitude, so to say, that Government will have the discretion to relieve
the people in normal years. Government realises, it is said, that because
the salt duty has been reduced to 1s. 4d., this 5 per cent. is not enough.
Government is going to apply its direction so that no more factories will
be established and perhaps more small factories will be started. We have-
seen Government discretion exercised year after year, so far as the import
duty is concerned. The import duty is the main thing which handicaps
the Indian ealt menufacture and year after yoar any discussion of that
question in the House has been practically avoided under the subterfuge:
of a sentemce in the Tariff Act. It has been said there that whereas
in all other cases the duty is fixed in amount in weight or say, so much
per maund or 20 or some other per cent., ad valorem, in the case of
imported salt it is just as much s the excise duty on the salt of Indian
manufacture of the plade into which the salt is imiported. This practi-
cally precludes the House from considering the question and therefore:
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Government have néver thought of putting forward any diseretionary
measure for the protection of salt of Indian manufacture. By this time
they might have saved not only the factories but they might have started
many. other small factories and might have come to the rescue of those
F:’ndrﬁunata men, who, as I told the-House the othé¥ day, afé ih the grip of
ine and who live on grass. The House will now realise the significancé
of discretion. Without saying anything mors now—I have got anothet
#meéndment to move; perhaps when it comes I shall have to speak more
on the subject—I support my Honourable friend Mr. Rangaswarhi
lyengar’s amendment. '

 Mr, V. K. Aravamudhs Ayangar: Sir, I am afraid theré has been a
good desl of misunderstanding regarding the scope of thé present Bill.
I can assure the House it is for the benefit of the Madras agriculturist
snd for the benefit of the Madras consumer that I have taken this pleasant
task of moving this Bill to-day. .

In the first place I can assure the Honourable Mr. Rangaswami Iyengar
again that thé intention of Government is to increase the percentage td be
B;[)rne by Government from 5 to 74 per cent., so that hardly any factory in

adras will have to pay any portion of the cost of establishment.

Secondly, Sir, my Honourable friend Pandit Nilakaptha Das referred
to the general question of salt manufacture and alsé ppt forward the case
of Orissa. I would refer him to the assurance given by the Honourable
the Finance Member in connection with the disoussions on the Salt Demand
when he said:

*“ The Government of India are perfectly prepared to consider any proposal for
the protection of the manufacture of salt in Orissa which is economic.’

I think, Sir, I cannot go beyond the terms of that assurance.

My friend Mr. Rangaswami Iyengar himself has admitted that in regard
to the factories which are not worked on an economic basis it is necessary
that Government should havé powers . . . .

Mr. A. Rargaswami Iyengar: No, no; that they will close them down.
Mr. V. K. Aravamudha Ayangar: Let me tell him that if clause (4) of

sgection 48 (B) is omitted, Government would still have power.
Pandi{ Wilakantha Das: Do your economies include all these charges ?

. Mr. V. K. Aravamudha Ayangar: I am afraid I do not understand the
Honourable Member. There is a certain portion of the cost of the pre-
ventive establishment which has to be borne by the manufacturer which it
is now proposed that Government should bear.

1 was referring to Mr. Rangaswami Iyengar who thought that by
omitting clause (4) of séction 43(B) he would be improving the position.
Y am afraid that Mr. Iyengar is, next to the Finance Member, the most
hardworkéd man in the Assémbly and that he has not taken the trouble
to go into the other parts of the Balt Act. Licences have to be given
by Commissioners on certain conditions. As a matter of fact in Bombasy
in cases where the cost of the establishment is recovered, the recovery is
made under the section which provides. , . , » .
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Mr. A. Rangaswami Iyengar: I think it is an abuse of the section.
They have no business to put conditions of this onerous character under the
plea of granting licences.

Mr, V. K, Aravamudha Ayangar: At any rate it has not been objected
to so far and it is a separate question which should be taken by iteelf. I
think the Central Board of Revenue will study the discussions on this Bill
and consider the question very carefully. I therefore ask the Honourable
Member not to press this amendment.

Mr. President: The question is:

‘“ That for clanse 2 of the Bill the following be substituted :
;).2. Bn'b-ol.l'u..ulo (4) of clause B of section 43 of the Madras Salt Act, 1880, sball
omitted’. h

The motion was negatived.

Mr. Pregident: Mr. Rangaswami I ar does not move his alterna-
tive amendment ? yene

Mr. A. Rangaswami Iyengar: No, Sir, I am not moving it.

Mr. President: Does Mr, Duraiswamy Aiyangar wish to move his
alternative amendment ?

Mr. 0. Duraiswamy Alyangar: No, Sir.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Mr. V. K. Aravamudha Ayangar: Bir, I move that the Bill, as passed
by the Council of State, be passed.

The motion was adopted.

THE PROVIDENT FUNDS (AMENDMENT) BILL.

Mr, J. W. Bhore (Secretary, Education, Health and Lands): B8ir, I
move that the Bill further to amend the Provident Funds Act, 1925, for
& certain purpose, as passed by the Council of Btate, be taken into con-
sideration. '

This is & very small amending Bill intended to modify the ‘rigidity of
the definition of ‘‘ Government Provident Fund '’ in clause (d) of section 3
of the Provident Funds Act, 1925. It was brought to our notice by the
Madras Government that the provisions of the Act at present exclude from
its benefits such low-salaried staff as clerks empldyed under District
Educational Councils and clerks and librarians in educational institutions,
-and they suggested that the Act should be modified and that this anomaly
should be removed. Agreeing with that view, Sir, we have brought in this
small smending Bill, the ohject of which is to make the definiti'n in
clause (d) of section 2 sufficiently elasticeto include grades other than
teachers emplojed on educational work or in connection with it. S8ir, I
beg to move. .

The motion was adopted.
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Clause 2 was added to the Bill.
» Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.

Mr. J. W. Bhore: Sir, I move that the Bill, as passed by the Council
of State, be passed.

The motion was adopted.

THE INDIAN FOREST BILL.

Sir Harl Singh Gour (Central Provinces Hindi Divisions: Non-
Muhammadan): Bir, I beg to move that the Bill to consolidate the law
relating to forests, the transit of forest-produce and the duty leviable on
timber and other forest-produce, as passed by the Council of Btate, be
taken into consideration. . '

Bir, in moving this motion I wish very briefly to recapitulate the facts
why I happen to be the mover of this motion. The Statute Law Revision
Committee, which was constituted some time in 1921, set to work with
& view to revising the statute law of the country. )

&2: this stage Mr, President vacated the Chair which was occupied
by . Deputy President.]

It found that the Statute-book wae overloaded with a very large
pumber of supplementary amending and explanatory Acts and the first
thing that the Committee decided was that the Statute-book should be
purged of all these supplementary and amending pieces of legislation
with a view to ensure compactness and convenience for the sake of
reference. As such, a very large number of Acts were consolidated and
went into one cover of the Indian Buccession Act, which was passed by
this House two years ago. Another piece of legislation which was also
consolidated is the Merchant Shipping Act and Honourable Members
will find from the Schedule appended Yo this Forest Act that no less than
€ight amending Acts have been consolidated in this one Act.

Now, I find on the agenda a very large number of amendments sug-
gesting improvements and amendments on the merits of the various
sections. I wish to point out, Bir, that the primary object of a consoli-
dating Statute -is to consolidate and not to amend. If any amendment
is necessary that must be taken up as a separate matter. The object of
consolidation, I submit, is to bring together within the compass of one
Act what is found scattered over perhaps a very large number of pages
of the S{atute-book. Therefore, so far as the principle underlying the
motion which I beg to move goes, it is that we really desire consolidation
and consolidation only. So far as the question of consolidation is con-
cerned, Local Governments were consulted and verbal changes—and they
are no more than verbal changes, I have gone through the whole Act
from first to last—have been made for the purpose of bringing out the
real meaning of the various provisions of the Act and they are in sub-
atance and in form merely drafting changes. I submit, therefore, that
the House must deal with this question as one of consolidation, pure and
simple, and agree with the Council of State in passing this piece of legis-
lation. B8ir, T move it. .

Mr. 0. Duralswamy Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): Bir, I have given notice of an amendment
that the Bill be circulated for the purpose of eliciting opinions thereon.
I have heard patiently the achievements of Sir Hari Singh Gour on the
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Statute Law Revision Committee and the number of Bills whiéh he has.
consolidated into whole Acts . . . ..

- 8ir Harl S8agh @our: On a point of personal explanation, I have said.
nothing about having consolidated any Bills at all. I was all along refer-
ring to the work of the Statute Law Revision Committee.

Mr. O. Duraiswamy Alyangar: I meant no offence to Sir Hari Singh.
Gour—I meant only a compliment.

8ir Harl Singh Gour: It is an undeserved compliment, Bir.

Mr. O. Dursiowamy Alyangar: I do not knmow why my Honourable-
friend, Dr. Gour feels shy of any amendment béing made or any im-
provements being made upon the Bill he has presented to the Assembly
on this occasion. Sir, there is nothing to prevent this House, under the-
rules or standing orders or the Act, from taking cognisance of a Bill.....

The Honmourable 8ir Alexander Mwddiman (Home Member): On o
point of order, Bir.. If 1 understood the Honourable Member who is
moving that the Bill be circulated—that is & motion that cannot be made-
on a Bill which has been passed by the othey Chamber, The rule is
quite clear—rule 29 of the Indian Legislative Rules: ‘‘He may move
as an amendment that the Bill be referred to a Select Committee, and
if such motion is carried the Bill shall be referred to a Select Committee. '’
I submit, Sir, that rule is exhaustive and therefore my Honourable
friend’s motion is out of order.

. Mr. Deputy President: Has Mr. C. Duraiswamy Aiyangar anything to.

say on the point of order?
Mr. 0. Duraiswamy angar: I submit to your ruling.

~ Mr. Deputy Proddomuyl think the rule is q&t-e clear and this amend-
ment cannot be moved. There is also another amendment in the name
of Mr. Aney to the same effect, and under the rule just quoted this
amendment also falls to the ground. There is then an amendment of
Mr. Duraiswamy Aiyangar; I would like to know if he wante to move it.

Mr. O. Duraiswamy Alyangar: Yes, Sir. I move that the Bill be
referred to a Select Committee and I may consolidate in the amendment
the names given by my Honourable friend Mr. Aney in his motion, to-
form the Belect Committee. B8ir, 1 submit that when a Bill is placed
before us for consideration it is the duty of the Assembly to see that,
even if t be a consolidating Bill, it is a Bill good in form and beneficial’
to the country. It is not a sufficient ground to say that the .object of
the present Bill is only to consolidate all the varfous pieces into one and
the object is mot to improve it or make useful to the public. If it is
possible for this House to amend the enactment in such a manner as to
make it beneficial to the public interests, then I think it is the duty of.
this House to enter into that question without shirking it. Thereby,
8ir, I will be doing a double honour to the gentleman who is responsible:
for this consolidation, by making it not only a consolidating Act but also.
a consolidating and good Act.

Bir, the troubles which the people undergo, partieularly the agri-
oul class, in the matter of the forest rules and the provisions of the-
Forest Act, are so enormous that every Member of this House who has
come in contact with the agricultural population must be well aware
how that forms the greatest grievance of the people of this country. The
forest reservations, the forest areas, the troubles undergone by the-



1

THE INDIAN FORES? BILL. 2885~

agricultursl population, particularly those living in villages, the “prose-
cutions they have to go through, all these are a sad tale to.relste af
present. It is absolutely necessary that the -Forest Act. should be. so-
worked that the people will receive more of benefit from the forests then
of hardship and trouble. The very fact that there are 882 amend-
ments to the various provisions of this Bill that has been placed before-
this House will go to show that considerable hardship is being felt under-
the present system. Personally, so far as %he Prepidency is
concerned, this Act does not directly relate to it. But I am anxious
that the principle of a proper and useful method of working the: Ac§
should be established in the central legislature, so that the Madras Foresé
Act also may receive the benmefit of % and be worked .accordingly and
such changes introduced in it as this House sets the example on thig
Bill. Therefore, Sir, I am anxious that this. Bill should be referred to
a Belect Committee and nothing will be lost by the short time that will be
taken by the Select Committee if by doing so this House will be render-
ing an immense public service and I therefore, Bir, commend to this
House the acceptance of the motion to refer this Bill to a Select Com-
mittee.

Mr. M. 8. Aney (Berar Representative): Sir, I rise Y support
the amendment moved by my friend Mr. Duraiswamy Aiyangar. It is
unfortunate, Sir, that his first amendment to circulate the Bill for public
opinion was found to be out of order. If that amendment was not ruled
out of order, this House would probably have had the benefit of ascer-
taining Yhe views of those who are being most affected by the working of
the present Act. One of the claims which my friend Dr. Gour has made,
and to a certain extent rightly made, about this Bill, was that it was
a straightforward consolidation measure. To a large extent that claim
is true. But those who have gone through the present Bill and have
dompared ib with the three or four Acts it seeks to consolidate, will find
that it is not a completely consolidation measure in the strict sense of the
term . . .. .

8ir Harl 8ingh Gour: Give us an instance.

. Mr. M, B, Aney: I will; you please wait. If I had not enough
material in my pocket, 1 would not have urged this point at all. In fact,
if my Honourable friend had gone through the debate which took place-
on this measure in the other House and the speech which the Honourable
Bayyed Ragza Ali made in introducing it last year, he himself would have:
found wifhout my giving any instances that in this Act of 1878 there are-
certain sections which do not find a place in the present Bill and there:
are amendments made to the Act which are to some extent, in my
opinion, of & substantial nature. First, I will draw the attention of my
friend Yo a paesage in the speech of the Honourable Mr. Raza Ali, from
which he will see that there are omissions and alterations—whether they
sre of drafting nature or not is a different question altogether—and on
that point I shall speak later. There are at least two alterations which,
in my opinion, cannot be said to simply make the sections more lucid
or more unambiguous in the present measure. In the first place, to
satisfy my friend I should like to read out one passage, and the House
will see that section 84 of the old Act has been omitted. It does not find
& place here at all. In fact, the whole of Chapter V is omitted. That
Chapter hag no corresponding Chapter in this Bill, and the resson given
is that on investigation it was found that that section was spent and it
could no longer be of any use.
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Sir Hari 8ingh Gour: Obsolete.

Mr. M. B. Aney: I am going to argue that also. It cannot be spent;
it is not spent. That is my position. That might be the view of the
léarned members who sat on the Statute Revision Committee, but those
who happen to read that law in a different spirit will find that the
section cannot be spent; in faot, it only indicates that the members of
the Statute Revision Committee had possibly not got with them full
information about the working of this Act in different provinces. It shows
nothing more than that. But I think my Honourable friend will be satis-
fied when I read out to him one passage from the speech of his colleague,
and it is this, that ‘' on investigation it was found thal section 84 was
gpent and it was no longer possible to make use of it '’. So my friend
will admit it is not s consolidation measure in the strict sense of the
term. Now I shall read out to the House section 84 of the old Act, and
then this House will, I am pure, be perfectly satiafied that if is not a
‘section which could be ocomstrued as ome that is now spent. It is still
operative if that section is properly understood. The section reads thus::
" * Within twelve months from the date on which this Act comes into force in the
territories administered by any Local Government, such Government shall, after ocon-
sideration of the rights of the Government and private persons in all forest-lands or
waste lands then under its executive control for of forest conservancy, deter-
mine which of such lands (if any) can, lm. to justice, equity and good
<conscience, bs classed as reserved forests or protected forests under this Act, and
declare by notification in the local official gazette, sny lands so classed to be reserved
<ar protecied forests, as the case may be;

Provided that such declaration sball not affect rights of the Govermment or
private persons t0 or over ui land or forest produce in sny such forest, which h“:«i

soc

Pprevious to the date of declaration, been inquired into, settled and record
it & manner which the Local Government thinks lﬁmm t:

Provided also that if any sech rights have not on such date been so inguired i.nﬁ
settled and recorded, the Local Government shall direct that the same shall L inquir.
into, settled and recorded in the manner provided by this Act for reserved or protacted
forests, as the case may be; and, until such inquiry, settlement sand record have been
completed, no such declarstion shall abridge or nzcl. such rights.”

. Of course, this is rather a long section, like the supplementary ques-
tions which my friend Mr. Kabeerud-Din Ahmed sometimes puts in this
House, and I am afraid sometimes the very length of it makes it ipos-
sible for & man to follow the sense of it. So Honourable Members might
have found it somewhat difficult to catch the particular point that' I have
in view in reading out this whole section, but it was necessary that I should
read out the whole of this secton. This section, Sir, first of all makes it
Incumbent upon the Local Government immediately after the~Act is
applied to any patricular tract . .

Sir Harl Singh Gour: Which Act?

Mr. M, 8. Aney: The Act of 1878. I am reading section 84 from the
Act of 1878, and not of your Bill. The Consolidation Bill ceases to be
& cosolidation Bill according to me on account of the omission of this
section. . That is my point and chargd also. So under section 84 of the
Act of 1878 it has been made incumbent upon the Local Government tou
classify the lands within 12 months as reserved forests or protected forests
ungder the provisions of that Act. That classification has to be made
within & period of 12 months.

lB?:k ‘Harl 8ingh Gour: Was to have been made within 12 months in
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Mr. M. 8. Aney: Within 12 months from the date on which this Act
comes into force . . . ...

Bir Hari Singh @Gour: Then it must be 1878.

Mr. M. 8. Aney: You are entirely mistaken. The Act is applied to.
certain provinces as late as 1911, and as this section remains there, the
period of 12 months should be counted only after 1911.

8ir Harl Bingh Gour: Then it is 1912.

Mr. M. 8. Aney: Why are you so impatient? Before you hear me:
fully, you cannot by adding one more year to the year which I have
mentioned gain your point. I say that all the learning of the'lesrned
doctor has failed in enabling him to analyse and to understand the proper
meaning of this section. That is my point, and it is a pity that so many
learned doctors and so many eminent lawyers sitting on the Statutes Revi-
sion Committee should have overlooked this important point. That is
my charge. The point is this, that the classification has to be made
within e period of 12 months, and what the section further lays down is.
that before that declaration is made, the Local Government has to inquire:
into the private rights of other persons in accordance with equity, justice-
and good conscience over the waste land which is to be classed as reserve or
protected forests. If such rights had already been inquired into and settled or
recorded before, then those rights would be respected under the first pro-
viso, and they would not be in any way affected. But the second proviso
definitely lays down if no such inquiry was held, then the rights, which

ivate persons already enjoy over the land, shall remain unaffected 6r un-
abridged till that inquiry is made and the rights are duly.recorded. Now,
Bir, the position will become clear if I take a concrete instance. In Berar
this law was applied in the year 1911, and in the notification by which this
law was made applicable it was deolared that all the land classed as State
forests under the Berar Forest Act should be treated under this law  as
reserve forests. But as far as I know no such inquiry as is contemplated
by section 84 was ever made with regard to the private rights of individuals
in the lands classed as State forests and therefore the rights which the:
people had over them subsist to-day in spite of that declaration of the
Government under proviso 2 of this section. That is the position. Cer-
tain valuable rights of village communities and private individuals over
lands which are Reserve forest under this section subsist because the I.oeal
Government did not make any inquiries into the rights of those individuals
or make any record thereof as required. That is the position as it-stands
to-day. But if you take away section 84 altogether with these salutary
provigsos, hundreds of persons will find their rights eltogether annihilated
and that will cause a serious difficulty. I do not mean to say that the
Government have not got the right to hold an inquiry hereafter if they
like, but so far as the protection of the existing rights are concerned, it
was done under section 84 and Government could not take steps against
those persone for using those rights under any one of the other’ sections of
the Act of 1878. But if this whole Chapter is omitted and if these pro-
teotive clauses are dropped, any use of those nights by them may become
unlawful because it i8 a usp of reserve forests without permission from
the Government. Perhaps it may be possible to argue in a different and
opposite way slso. I do not deny the possibility. What I am trying to
drive at is that the omission of this olause in the Bill is not merely oltera-
tion of a formal nature. ‘‘On investigation’’ it is stated ‘it was found tha#¥
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' this section was spent.”’ I maintain that the true position is like this. I
do not want to dispuse the fact that the members of the Stetute Law Re-
vision Committee had made an investigation but probably the fact is that
they did not or could not find out whether this Act had come into force

~in all the provinees on onme and the same date; and further whether in

-every province where it was made applicable such inquiries as are con-
templated under section 84 were invanably made by the local Gevernment.
But if they had not made any inquiries in any such province or tract, I
am sure that certain rights which the people are in posgession:of, are yet
unaflected. But I am afraid that by the omission of this section in this
Biil we are pract:cally destroying those rights to-day. This is the poutwn

- created by the omission of section 84.

I would draw my learned friend's attention to another thing. Take
-section 81. I will read out, Sir, only the first part of this section which
is relevant for the purpose of my argument.
** The Local Government may from time to time mbjacuo the oontml of the Gm
- General in Couneil make rules to regulate the following matter.’
Now, if we look to the oorresponﬂi.n section in this "consolidating Bﬂl
the House will find that the words * sub]ect to the control of the Governor
-General in Council’’ are omitted. Whatever the reasons for this omission
rcay be, I am not going to inquire into them now. But if it becomes possible
for me to move my amendments later on I would give very cogent ressons
. to show why these words should be omitted and some important new words
- substituted for them. The omitted words meant that the rule-muking
- power of the Local Government under this section was restrained to some
- extent and controlled to some extent by the Governor General in Council,
and the reason for such control was very sound. The Provineial Govern-
ments were called upon tp execute and administer an Imperial Act and it
'Was necessary themm that the Governor General in Council should - see
that the rules framed under that Aet were such as were in no way incon-
‘gistent with the spirit of the Act. It was for this reason that those words
“were there: ‘“‘subjéct to the control of the Governor General in Couneil.”’
‘1 think my Honourable fiiend is satisfied that these words do not exist in
the present Bill.

The Honourable Sir Alexander Muddiman: What is the section the Hon-
~ounhle Member is - referring to? - :

‘Mr. M. 8. Ancy I am referring to section 81 of the old Act.

llr!u‘lﬂnﬂlﬂom' Bection 82.

Mr. M. 8. Mq Let us take section 80 of the old Act. ThlB import-
ant clause calculated to restrain the rule-making power of the Looal Gov-
ernment in these two sections is omitted in this Bill. To my mind it
seems that the powers of the Looal Government to make rules under this
Act hﬁ‘i(f theréfore 1o that extent been extended and widened by the pre-
sent Bi

The Honourable Sir Alexander Muddiman: Sir, to save my Honournble
friend taking the time of the House I may explam to him that sectiom 89
doea not ‘contain thc words ‘‘with the prewious sandtion of the Governor
General in Council”. My Honourahle friend is reading from an old Act
words which have been ftruck out bv the Devolution Act. Those words
hdve béen struck out from section’ 39.
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Mr. M. B. Aney: I have only tried to show that section 89 of the old
Act contained those words.

The Honourable 8ir Alexander Muddiman: But that Act was amerded
in 1920 by the Devolution Act. '

Mr. M. 8. Aney: Bo there are these two things. And the third point
{An Honourable Member: ‘‘The second point.’’) is that there is some
-ahght change in the wording of section 42 of this Act. The wording of the
present Bill differs. DParagraph 2 of section 42 in the Bill is differertly
worded from paragraph 2 of the old Act of 1878. That is perfectly clear.
Now what I submit is this. What was probably left under the old law
as a matter for the discretion of the Court has now been definitely pro-
vided for as a matter to be ruled ty the Provincial Government in ‘its
rules. That is the clear meaning of the change. A double penalty to be
inflicted was under the old Act a matter for the discretion of the Cotrt
undcr certain circumstances. But now it has been provided for by the
mles themselves. That was not the position under that Act. To sum up
vhat I mean is this. There are certain changes made in the Bill and
tha.nﬁes which to my ming are not altogether of a drafting nature. I think
that I have cleared this position. It has been pointed out to us that this
iz a consolidating measure, therefore it must not be scrutinised very
+closely for the purpose of amending the existing law. But I have shown
that it is not a consolidating measure in the strict sense. Even if it be,
my point is that if this is a law which is likely to affect the interests of
the people in various ways, then the mere fact that it is a consolidating

daw ought not to deter us from giving such consideration to it as it de-
8erves. '

There is one more reason, Sir, which I would like to urge in connection
with this motion. This Act has been passed in the year 1878. Subse-
quent Acts have been passed later on to amend it. But for so many years
it _hae practically remained there on the Btatute-book unaltered, and the
Act has been working for a very long time like that. It is now coming
iup in this compact form of a consolidating Bill before us for consideration.

think, 8ir, it is the proper time for this House to urge such reforms
as they choose to make in the existing Act with a view to bringing it into
line with the requirements of the people. Because., if that is not done
now and if it be left to a private Bill I do not think any changes are pos-
-gible. I think it is not necessary for me to tell the Honourable Members
-of this Houre how difficult it would be to get any reform carried out,, if
the jquestion be overlooked now. That is another reason why I wish that
this Bill should be referred to Select Committee, If we look at the vari-
ous prihciples underlying this Act we find that those principles are entirely
-out of conformity with the requirements of the day. This Act is Lased
upon certain ideas which no longer hold good at the present time. The
framework of this Aot will show that an attempt was made to vest the
Forest Officer with as much power as it was possible
-and to limit the powers of the courts or even of the
Revenue Officers to a great degree. That is the basic principle run-
ning through the whole of this Act. In faet, this Act and the subsequent
stnendments made to this Act mark a triumph of the forest experts over
the Revenue Officers who here carrying on a struggle to safeguard the
interagte of the people against the enoroachment of the Forest Depart-
ment. That is the position under this Act. The fundamental idea is not
any respect for the rights which were in existence from times 1mma_monal
-and which the people have been in enjoyment for generations together, but
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e see how it would be possible for the Forest Department to claim such
landt or privileges as they think proper to be included or enjoyed within
the houndaries of the forest and to make use of the Indian forests with a
view to exploit them for the sake of larger and larger revenues. It is in that
spirit that the law was framed and rules also were made under the Act.
That is a matter about which there is a good deal of heart-burning and
grievance. I believe that it cannot be denied by anybody,—even the Ad-
ministration Reports of every province will amply show—that therc has.
been serious complaint on behalf of the people on this matter. The
suthors of the official reports have very often mentioned those complaints.
As the matter has now come before the House it is up to this House to
see whether the framework of this law cannot be 8o amended as to create a
reasonable hope for the redress of those grievances and to leave a certain
margin for the people to get their grievances redressed; as well as at the
same time, to tall)xe precautions that no material harm is done to the ot jects-
which the Forest Department has in view and with which it is carrying
on its work. Whether a sort of compromise, some reconciliation, between
the interests of the people and the interests of the Forest Department
could be brought sbout or not it is up to this House to find out and I
believe that it can be done only by taking this Bill to a Select Committee
and considering there the various amendments in the light of the legiti-
mate grievances of the people and examining these provisions with a view
.to giving proper relief to the people. Government are not going to lose
snything by accepting a motion of this nature. The reason is this. This
Bill is after all nothing more than all the other laws which are now in oper-
ation put together. That being the position Government are not going to
icse anything. But at the same time, if the measure is sent to a Eelect
Committee, the Government will be giving a very good opportunity to the
representatives of the people to put forward theitr case and to make sug-
gertions for finding out whether a2 reasonasble ocompromise between
tke interests of the Forest Department .and the interests
of the people which are adversely affected cannot be made. There ia no
reason why the Government should be reluctant to give such an opportu-
nity by accepting the motion which has been moved by my friend Mr. C.
Truraiswamy Aivangar. What would it mean? I know it will be unfair
to propose all the amendments of which I have given notice and ask the
Honourable Members to consider them on the floor of the House. It
would be unfair on my part to do so. I see that position. But at
the same time if, a8 my Honourable friend Mr. Dursiswamy Aiyangar has
mentioned, the Bil makes it necessary for so many amendmengs to erop
up it is because there are so many sections which according to the people
require to be amended and so many grievances awaiting their day of redress.
Why should the Government, when they are trying to revise this law from
the consolidation point of view, not also think of revising it to make it more
equitable, more just and profitable both to the Department and to the
peop'e? Why should the Government not do it? Where is the harm for
the Bovernment in doing that I cannot understand. (Laughter on Gov-
::ilament Benches.) I am sorry I have missed what my Honourable friend

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): He said nothing. He did something.

Mr. M. 8. Aney: Already the position is this, that so far as the present
motion to refer the Bill to a Belect Committee is concerned, there is no-
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material harm which will be done to the intereste of the Government if it
is accepted. That is one thing. Secondly, Sir, I really think that at the
present day we are in what may be called the reform period and it is well
known that this is already a transferred subject in certain provinces. The
Committee of which my Honourable friend the Honoursble the Home
Member was Chairman has also reeommended this as one of the subjects
which could be immediately transferred in every province. It means that
the Honourable the Home Member also thinks that this is a matter which
is eminently fit for the consideration of the people as such, and if the
people take charge of this Department dhd administer the whole of this
law, it is not likely to cause any disadvantage to the parties concerned.
That is the position taken by the very fact that a recommendation to that

effect is made in that Committee's Report. If that is so, why then, when

this law is brought before the representatives of the people here, should the

(Government be reluctant to give them an opportunity to think over the

whole matter and to place before this House their considered view? I do
not understand why the Government should be so reluctant on that point.

If the matter were not brought hefore this House that would be a different

question altogether. As my Honourable friend the Home Member knows,

I am generally opposed to the taking up in this House of any piece of

legislation which is really a subject for the Provincial Governments under
the Reforms to deal. Buch a matter should not be hrought forward here,

but if it is brought, then I claim that the representatives of the people

should have the same right over that Bill as they would have if it were

brought in the provincial Legislatures. It cannot be denied that the people
have got a number of grievances about the operation of the Forest Act.

I do not want to detail them here. Once I begin to throw myself into
those details I do not know where and when I shall end. I will leave

that question aside for the present. I only want this House to accept the

general fact that the present administration of the Forest Department in

certain matters has hecome practically harassing. That is the position,

and the intengity of the grievance is sueh that it led to disturbances in

cortain parts and this matter must be known to the official Members. In

my own province it happened in 1918 and 1917. So I mention the fact

with emphasis that people are dissatisfied there and still those grievances re-

main unredressed. When we actuallv know that a particular Statute has

given rise to intense dissatisfaction amongst the people then it is proper:
that when the Government comes for the revision of that Statute for any
purpose, that dissatisfaction also should be taken into consideration. They

should cowsider the popular aspect and concede to the wishes of the people

8o that their grievances are minimised as far as possible. I believe that

my learned friend Sir Hari Bingh Gour, who comes from the same province -
as T do, (Hear, hear) as well as the Honourable the Home Member and

the official Members will look at it from that point of view. Most of them

are administrators in the districts. I believe that some of them at least

have got experience as District Officers and T am sure they know that

there are genuine grievances of the people in regard to forest administra-

tion. T hope they will also take a svmpathetic view of the motion which

is placed before this House. I do not want to speak at length dnd I do

not want to detain the House®any further. I support the amendment.

The Honourable Sir Alexapder Muddiman: Sir, T do beg of the House
to be cautious in this matter. I am addressing a few words to the House
because I waa President of the Btatute Law Revision Committee and I
rather think thet Dr. Gour and myself did some of the work on th: Bill '



2892 LEGISLATIVE ASSEMBLY. [26re Mar. 1927.

[Bir Alexander Muddiman.]

before I Jeft that post. If the House takes the view that whenever a con-
solidation Bill is brought before us the whole of the substance is open to
discussion, then it is quite clear that a consolidation Bill can never be
brought before this House. My Honourable friend Mr. Aney and his
supporter suffer from the delusion which was so common in the House of
Commons and which has been repressed with difficulty by the Bpeaker of
that House.. It is that whenever a consolidation Bill is brought up every
Member of Parliament who has got a grievance against any clause in the
Act is enabled to bring it forward. That has done more harm to the course
of legal reform than anything I know of, It prevented for many years the
oonsolidation of the company law. I think that this House very wisely has
taken the line quite definitely that on a consolidation Bill motions regarding
substance cannot be made. We saw the Assembly do that on a very im.
portant Bill which I was connected with also, the Merchant Shipping law.
If the House had not taken that sensible point of view, it is quite impossi-
ble for any consolidation to have been done at all. It did take that view
and I think afterwards the Government were enabled very largely from the
fact that the law was thus brought up to date to bring in an amending
Bill. T think that the Honourable Member in charge of the Department will
agree that that consolidation Bill enabled future reform. That is a point
of great importance. This Bill in its Preamble states quite clearly that
it is a Bill to consolidate the law on the subjeet.

My Honoursble friend took two lines. As regards the first line, he
said that it was not a consolidation Bill, but apparently later oo in his
speech the truth came out as it will even in an afidavit, and he told us the
Bill was putting all the law together. I ought to say that I quite agree
with him that in the debate on a consolidation Bill he is entitled to point out
any changes in the existing law or to show that there have been any slips
in the consolidation and if he can do that I am sure the House will be
grateful to him. It does rather appear from his own arguments that he
hae not supplied himself with an up-to-date copy of the Act. That is a
precaution which the draftsman usually takes and onc which a critic of
drafting might well take. He has not observed the fact that certain
small amendments were made by the Devolution Act of 1920. That dis-
poses of two of his points. As to the third point, the question of section
84 of the Forest Act, he appears to be under & delusion that whatever this
House does will affect the law in Berar. This House has no power to
affect the law in Berar, and if he has any grievance, which as a matter
of fact he has not, as regards Berar there is nothing which this House can
do to remedy it. Moreover, section 84 ig a section which allows extension
within 12 months from the date it comes into force in any particular prov-
ince. Will my Honourable friend tell me of any province in British India in
which this Act has not been in force more than 12 months? Will he name
sny province in British India? If he cannot name any province, then it
is perfectly clear that section 84 is spent and it is part of the duty of the
Statute Law Revision Committee not merely to put the law together but
to amputate, to cut off those dead parts of the law which are no longer
in force. My Honoursble friend will find that a consolidstion Bill very
generally contsins the omission of certain clauses which are spent. His
contention that the clause is not spent has been disposed of and the juati-
fieation for its omission is complete if it is admitted that it has been spent.

.. L. have disposed, .88 far as T ¢an, .of the suggestion that -.the:dn?w. nen |
have not mf;?& out their work properly. My Honourable friend, Bir
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Hari Singh Gour will no doubt be able, if it is necessary, to further ex-
plode any difficulties that may remain. But I come to the main point,
which I wish to bring before the House, and, if it was not an important
eneral proposition, 1 should not have troubled the House with a speech.
?t is this that, if this House insists that on a consolidation measure it can
go into the substance of the law, then the Statute Law Revision Com-
mittee bad better dissolve and we had better abandon all hope of going
on with statute law revision. I do hope that the House will not take
that view and that they will not obstruct these Bills which are of very
great value. We see that they are of great value because we have an
instance of it here. Hero is my Honourable friend, Mr. Aney, asking the
House to deal with a point of law on which he has been led into an
error from the fuct that he has an unamended copy, whereas if you have
a consolidated Act you will have all your law together. It is a singular
instance of the great advantage of consolidation. I am making no sugges-
tions against Mr. Aney. I myself in another cupacity, who am supposed
to be supplied with a correct copy of the Acts, have occasionally been very
badly trapped by the fact that some small amending Bill had not been
noted on my copy. 1 sympathise with my Honourable friend but his mis-
fortune should make him a strong supporter of the Bill which I hope the
House will now pass without further criticism., If the House should not
do so and should try to amend the Bill, I should be forced to oppose it on
behalf of the Government.

8ir Hari S8ingh Gour: After the very lucid speech of the Honourable the
Home Member to whom 1 feel grateful, I should like to reply categorically
to the motion moved by my Honourable friend, Mr. Duraiswamy Aiyangar,
and supported by my Honourable friend, Mr. Aney. Mr. Duraiswamy
Aiyangar says that he is impelled by a desire to do a little service to me
by taking this Bill to the Select Committee. The best service Mr.
Duraiswamy Aiysngar can do to me is to withdraw his motion, because if
he is really sincere in serving me in the way he has professed it wil] prolong °
the discussion and we shall be compelled to withdraw the Bill and leave
the eight Acts of the Indian Legislature to do the service which they have
been indifferently doing and would be doing for a long time to come but
for this consolidation. May I ask Mr, Duraiswamy Alysangar, who was a
Member of the last Assembly, this question? Do you object to finding
your law in one place or would you prefer to find it scattered over
a dozen or more Acts? We aonsolidated the Indian Succession Act.
That Act was passed as long ago as 1866. It had been subsequently
amended®by no less than 14 Acts, and as stated at the time when intro-
ducing that Bill, we were indebted to the labours of the Honourable Sir
Alexander Muddiman who put .these 14 Acts together. The result hes
been that we now see one consolidated Indian Succession Aet instead of
having to roam over 14 Acts of the Indian Legislature to find out what
our law of succession is. The Merchant Shipping Act is another instance
of the same kind. Instead of going into a very large number of Acts for
finding out how the law stands, the Statute Law Revision Committee have
put into one Act all the various amending and repealing Acts and given
the living law as it obtains ip the country. That is the sole object of &
consolidating *statute. So far as the present Act is concerned, I have
slready pointed out in my opening speech that all that we desire is $0
ask you to read into one Act what is contained in 8 different Acts, and
it does not mean only 8 amendments for if you turn to the statement of
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amendments and repeals you will find that there are no less than 81
amendments and repeals which modify vhe law as it was enuoted in 1878.

1 therefore subinit that so far as the principle of consolidation is con-
cerned this House must give its decision whether it does not
approve of the purging of the Statute-book of & large number of
small Acts which modify and amend one main Statute and whefher they
would not like to find their law within the compaes of one Act instead of
baving to find it in 10, 12 and sometimes 20 different Acts of the Legisla-
ture. That is the sole question. Now, Sir, the Honourable the Home
Member very rightly pointed out that the Statute Law levision Committee
stands committed to the policy of shirtening the Indian Statute-book by
purging therefrom all these repealing and amending Acts for the sake of
convenience. It is not its duty, nor, indeed, as mow oconstituted, would
it be its legitimate function to revise or amend the Indian Statutes, and
I therefore submit that if this House is of the same view as myself, that
we should purge the Indian Statute-book of this large number of confusing
amendments and repeals, then 1 submit this measure must be passed and
the motion of the Honourable Mr. Dursiswamy Aiyangar resisted.

Now Mr, Aney has taken a different line of attack. 1 am perfectly
certain when my Honourable friend hears me he will find, I think, that
he has been under some misapprehension of the facts. He says that this
Bill does revise and amend the existing law. He refers to section 384.
Now, Bir, what is the meaning of section 84?7 Many Acts of the Indian
Legislature contain certain transitory provisions and this Act contained one
such provision that within 12 months certain enquiries shquld be made.
The Honourable Mr. Aney is perfectly aware of that fact, but he says
in Berar the Aot was only extended in 1911. To that I have two answers
to give. The Act was never extended by the force of the Indian Legislature.
It waes done by e notification in the Foreign Department. Honourable
Members will remember that Berar is technically not a part of British India
snd whatever British laws are extended to Berar are extended by force cf
notification in the Foreign Department of the Government of India. Con-
sequently, so far as section 84 is concerned it has no operation as such
in Berar. But I go further and say that even if Berar were a part of
British India the Forest Act, according to Mr. Aney, was extended to
Berar in 1911. Consequently within one year of that date section 84
became spent. Now if, on the other hand—and that is a question I put to
Mr. Aney—supposing the Statute Law Revision Committee had re-enacted
section 84. Look at the absurdity it would lead us into. It would start
8 fresh enquiry into a right which should have been made and completed
as far back as 1879, within 12 months of the first ensotment of the Indian
Forest Act, and it would unsettle titles which have been hushed and settled
as far back as 1879. Could any Legislature tolerate a position of this
character? That would be the effect of re-inserting rection B4 of the old
Act of 1878 into the enactment which is under reference here. That is
the reductio ad absurdum to which the re-enactment of section 84 of the
Porest Act of 1878 would lead.

Then he referred to section 81. The Honoursble the Home Member
hag slteady pointed out that in the old sectitn of 1878 the power was
vested in the Governor General in Counocil but with the advent of the
Reforms the Devolution Rules altered those powers conferring them on the
J.0cal Government, and the amending Act of 1920 transferred these powers

lr.M.
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to the Local Government. Consequently when the consolidating drafts-
man was presented with the existing law the power of the Governor General
had eeased to exist and ceused to exist for a long number of years.

Then he referred to scction 42. Now, Bir, he said you huve made a
very serious inroad on the powers of the civil court. Now Honourable
Members may rest content that if there had been any inroad at all, much
less a serious inroad, I certainly would not have been here to ask this
House to support my motion. When I read section 42 of the Indian
Forest Act and 1 have the copy which Mr. Aney has used in supporting his
argument, where is the power of the court? The old section says: ** The
Local Government may by such rules prescribe penalties.’” This Mr. Aney
reads to mean that under the old Act the penalties are to be prescribed by
the Court.

Mr. M. 8. Aney: I am very sorry to interrupt but I was reading the
second paragraph.

Sir Harl Singh Gour: Now, so far as the first paragraph of section 42
is concerned the penalties are not to be prescribed by the Court at all.
My Honourable friend has drawn my attention to paragraph 2. I shall
not omit to answer him. I am dealing with paragraph 1 first. So far,
therefore, as the first paragraph is concerned, it is definitive of the authority
which can prescribe the penalties;, and paragraph 2 of section 42, which,
with due respect to Mr. Aney, he has misread, simply lays down the
quantum ¢f penalty. 'Fhe penalising authority is mentioned in the first
clause; the quantum of penalty is given in the second clause and that is
reproduced in the corresponding section of the present Bill. There has not
been deviation by one hair’s breadth from the principle of the old section
42 of the Indian Forest Act; and if my Honourable friend will do me the
honour of reading the section once more and comparing it with the corres-
ponding section of the Bill he will, I think, find that he was somehow or
tther misled into making those observations.

S Mr, M. 8. Aney: I was misled by the Mover’s speech in the Council of
tate.

Sir Harl Bingh Gour: My Honourable friend says that his mistake was
due to the mistake of another Member in another place. Well, Sir, I am
not here concerned with that question; I am glad that my Honcurable
friend now finds that he has made a mistake.

Now comes the last point—that is the policy of consolidation. My
Honoursbje friend has made & perfervid and passionate appeal to this
House that the forest rights must be reinstated, the whole question re-
agitated and a Select Committee must go into the whole question, S8ir,
the Honourable the Home Member has pointed out that if you were to
re-enact and put into it such amendments as you wish to suggest and bring
your Statute up to date, not only as to the wording of your Statute but
also as to its subject matter, consolidatitn will become a practical impossi-
bility. Is it consistent with the underlying principle of consolidation that
a Statute should be looked into for the sake of its merits and improved
upon and amended wherever necessary? That, as the Honourable the
Home Member has pointed ott, is a different question alt-gether and I
submit, Bir, we are not concerned with that question at present. The
Honourable the Home Member has pointed out that if this House gives
sanction to the revision of the Act upon its merits he will be constrained and
I shall be constrained to withdraw the Bill. And what will be the result?
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The result will be as you were in, 1878, supplemented and amended by
the various Acts that have been passed from that date down to 1941.. It
will keep your confusion in the state in which it has been on sccount of
the multiplicity of these amending Acts. I have not the slightest doubt
that my Honourable friends will see the wisdom of withdrawing their
motions which will lead to no good result, and let this motion for con-
currence with the motion of the other House go through.

Mr, Deputy President: The original question was:

““ That the Bi#ll to consolidate the law relating to forests, the tramsit of forest-
produce and the duty leviable on timber ahd other forest-produce, as passed by the
Council of State, be taken into consideration.”

Bince which the following amendment has been moved:
* That the Bill be referred to a Belect Committee.”

Mr., M. 8. Aney: May I point out, Bir, that In this amendment the-
Honourable Mover is incorporating the names of the gentlemen mentioned

In my motion?

Mr. Deputy President: If this amendment falls to the ground, your

amendment also will fall.

Mr. M. 8. Aney: My point is this, Sir, that in putting this amend-
ment, the names of Members included in my amendment were adopted
by the Mcver of this amendment and they may be put.

The Honourable 8ir Alexander Muddiman: That can be moved after-

wards. :

Mr. Deputy President: If this motion is passed, then I think we will
take the other motion. The question is that the amendment be made.

The Assembly divided:

(During the division Mr. Deputy President vacated the Chair, which

was resumed by Mr. President.)

AYEB-61.

Abdul Latif Saheb Farookhi, Mr.
Abdul Matin Chaudhary, Maulvi,
Aiyangar, Mr. C. Doraiswamy,
Aney, Mr. M. 8,

Ariff, Mr. Yacoob C. )
Ayyangar, Mr. K. V. Rangaswami.
Bhargavs, Pandit Thakur Das.
Birla. Mr. Ghanshysm Das.
Chaman Lall, Mr.

Chetty, Mr. R. K. Shanmukham.
Chunder, Mr, Nirmal Chunder.
Das, Mr. B.

Das, Pandit Nilakantha.

Duatt, Mr. Amar Nath.

Dutta, Mr, Srish Chandra,
Ghazanfar Ali Khan, Raja.
Gulab Singh, Sardar,

Haji, Mr. Sarabhai Nemchand.
Ismail Khan, Mr.

Tvengar, Mr. A. Rangaswami.
Jayukar, Mr. M. R.

Jogiah, Mr. Varahagiri Venksta,
Joshi, };: g]: ﬂn:rd

Kartar Bingh, aT.

Kalkar, Mr. N. C. .

Kidwal, Mr. Rafi _Ahruul.
Kuozru, Pandit Hirday Nath.

Mehta, Mr, Jamnadas M.
Misra, Mr. Dwarka Prasad,
Moonje, Dr. B. 8,
Mukhtar Bingh, Mr.
Mnrt;.n 'd&h‘b Bahadur, Maulvi
Naidu, . B. P.
Natique, Maulvi A. H
gehrn. PMandit l%ot.ihl. .

ogy, Mr. K. O.
Prakasam, Mr, T.
Purshotamdas Thakurdas, Sir.
Rang Behsari Lal, Lala.
Rao, Mr. G. Sarvotham,
Roy, Mr. Bhabendra Chandra.
Roy, Rai Bahadur Tarit Bhusan.
Barda, Rai BSahib Harbilas,
Sarfaraz  Hussain XKhan,

Bahadur, .

Singh, Mr. Gays Prasad.
Singh, Mr. Naraysn Prasad.
fngh. Mr. Ram Narayan.
Sinha, Kumar Ganganand.
Binha, Mr. Amhika Prassd,
Yusuf Imam, Mr,
Zulfigar Al Khan, Nawsb Sir,
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NOES—46,
"Howell, Mr. E. B

Abdul Aziz, Khan Bahadur Misn,

Abdul Qaiyom, Nawab 3ir Bahibzada.

Ac s, Mr. M. K.

Ahmed, Mr. K

Akram Hussain Bahadur, Prince
AAMM

Allison, Mr, F. W.

Ashrafuddin Ahmad, Khan Bahadar
Nawabzada Sayid.

Ayangar, Mr. V. K. Aravamudha.

Ayéungar, Rao DBahadur Narasimha
opalaswami.

Bhore, Mr. J. W.

Coatman, Mr, J.

Cocke, Mr. H. G.

Dalal, Bir Bomanji.

Donovan, Mr. J. T.

Dunnett, Mr. J. M.

Ghulom Kadir Khan Dakhan, Mr.
W. M P

Ghuznavi, Mr. A, H, .

Gidney, Lieut.-Colonel H. A, J.

Gour, Sir Hari Singh.

Graham, Mr. L.

Greenfield, Mr, H. C.

Haigh. Mr. P. B,

Hezlott, Mr. J.

The motion was adopted.

Innes, "The Honourable Sir Charles.
Jowahir Singh, . Sardar Bahadur

Bardar.

Kabul Bingh Bahadur, Risaldar-Major

onorary Captain.

Keane, Mr. M.

Khin Maung, U.

Maegh Pi!r"ry ‘Rev. Dr. E. M

acphail, The . Dr. E M,

Moore, Mr. Arthur.

Muddiman, The Honourable Bir
Alexander.

Nasir-ud-din Ahmad, Khan Bahadur.

Paddison, Sir George.

Parsons, Mr. A. A, L.

Rajah, Rao Bahadur M. C.

Rajan Bakhsh Shah, Khan Bahadur
Makhdum Syed.

Roy, 8ir Ganen.

Ruthnaswamy, Mr. M.

Bingh, Rai Bahadur 8. N.

Bykes, Mr. B. F.

Tonkinson, Mr. H,

Willson, Rir Walter,

Yakab, Maulvi Muhammad,

Young, Mr. G. M.

Mr. 0. Duralswamy Alyangar: Sir, I move that the 8elect Commit-
tee do consist of Mr. Jamnadas Mehta, Mr. Sesha Ayyangar, Mr. Durai-
swamy Aiyangar, Mr. K. C. Neogy, Dr. Moonje, Mr. Mukhfar Singh.
Mr. Jinnah, Mr, G. Sarvotham Rao, the Revd. Dr. Macphail, Mr.
Vidya Sagar Pandys, the Honourable the Home Member .o

The Honourable Bir Alexander .Muddiman: I decline to serve on the
Committee,

Mr. President: The Honourable Member has not got the consent of
the Home Member. (An Honourable Member: ‘‘ Drop him.”’)

Mr, 0. Duralswamy Aiyangar: Then I leave him, Sir; Mr. Greenfield,
and Mr. M. 8. Aney.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Mu-
hammadan Rural): May I move, Sir, that the name of Mr. Ram Nara-
yan Singh be substifuted for the name of the Honourable the Home

Member?
The motion was adopted.

Mr. President: The questior# is:

“ That the Select Committes do oonsist of Mr, Jamnadas Mehta, Mr. M. 8. Sesha
Ayyangar, Mr. C. Duraiswamy Aiysngar, Mr. K. C. Neogy, Dr. Moonje, Mr. M.%}:it“
Singh, Mr. M. A, Jinnah, Mr. G. Sarvotham Rao, the Revd. Dr. Macphail, Mr. s
Sagar Pandya, Mr. Greenfield, Mr. Ram Narayan Bingh and Mr. M. 8. Aney, an
that the number of members whoss presence . . .
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Sir Walter Willson (Associated Chambers of Commerce: Nominated
Non-Official) : I move, Sir, that the name of Mr. Bkyes be substituted for
that of Dr. Maophail who will not at that time be & Member of the
Agsembly.

Mr. President: The question is:
“That the name of Mr. Bykes be substituted for that of Dr. Macphail."

The motion was adopted.

An Honourable I'nbor I move, Bir, that the name of Dr. Gour be
added to the list. -

Mr. President: The question is:
** That the name of Dr. Gour be added to the liat.”
The motion was adopted.

8ir Hari Bingh Gour: Sir, T have been told by my friends that the
chject of this motion is merely to examine the Bill as regards consolida-
tion. I therefore wish to move, Bir, that the following clause be sdded.

Mr. President: Order, order. This is merely & motion to approve
the names of the members of the Belect Committee and nothing else.
The question is:

““ That the Select Committee do consist of Mr. .Tmnndu M. Mehts, Mr. M. 8,
Sesha Ayyangar, Mr. C. Dursiswamy Aiyangsr, Mr, C. Neogy Dr. Moonje,
Mr. Mukhtar Bin b Mr. M. A. Jinnah, Mr. G. Bnrvol.blm Rao, Mr. Sykes, Mr. Vidya
Bagar Pandya, Greenfleld, Mr. M. B, Aney, 8ir Hari Bingh Gour and Mr. Ram
Narayan Bingh, and that the number of members whose presence shlll be neceasary to
constitute a meeting shall be 7."

Bir Hari Bingh Gour: May I beg to point out. Sir,
Mr. President: Order, order.

8ir Harl Bingh Gour: There was » defect in this, snd I want to point
cut . . ...

(Mr. President again repeated the question.)
The Assembly divided:

AYES-—-37.
Abdul Latif S8aheb Farookhi, Afr. Kidwa!, Mr. Rofi Ahmaa,
Aiyangar, Mr. C. Duraiswamy, Kunzru, Pandit Hirday Nath,
Anoy, Mr, M. 8. Lahiri Chaudhury, Mr. Dhirendrs
lfyangn.l-, Mr. K. V. wmi. Kanta.
argava, Pandit Thakur Mehta, Mr. Jamnadas M.

Birla, Mr. Ghanshyam Das.
Chaman Lall, Mr.

Chetty, Mrn B. K. Bhanmukham.

Des, Mr

Das, Pandit Nilaksntha.

Dutt, Mr. Amar Nath,
Duttu. Mr. Brish Chandra,
Galab Bingh, Sardar.

Hlji Mr. Bnubhn Nemchand.

Rl ASWAII,
!:;': ar, Mr M. ng

Jogiah, Mr, ?a;lulm Venkata,

Joshi, Mr. N
Kartsr Singh, Bardar,
Kolkar, Mr. N, Q.

Misra, Mr. Dwarkl Pramad,
Moonje, Dr. B,
Mukhtar Smgh Mr
Murtuza Saheb Bahadur, Maulvi:
Bayyid.
Naidn, Mr P.
Nmm‘ M- x 0.
Purshotamdas Thakurdas, Sir.
Hgng Behari Lal, Lala,
Reo, Mr. G, Sarvotham.
Rov. Mr. Bhubendu Chandra,
Barda, Rai Rahib Harbilas.
8:ngh, Mr. Ram Narayan,
8inha, Kumar Gangapand,
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NOES—M.
Abdul Matin Chaudbury. Maulvi, Jowahir Singh, Sardar Bahadur
Abdul Qaiyum, Nawab Sir Sahibzada. Sardar,
Acharys, Mr. M. K Khin Msungw U.
Ahmed, Mr. K. Lamb, Mr. W. 8.
Akram Hussain Babadur, Prince Macphail, The Revd. Dr. E. M.
A M M Moore, Mr. Arthur.
Ariff, Mr. Yaooob C. Natique, Maulvi A. H.
COocke, Mr. H. G. Rajan Bakhsh Shah, Khan Bahadur
Ghaszanfar Ali Khan, jo. Makhdum Syed.
Ghuolam Kadir Khan D , Mr, Sykes, Mr. B. F.
W. M P v%l.laon, Bir Walter.
Ghusnavi, Mr. A, H. Yakub, Maunlvi Muhammad,
Gidney, Lieut.-Colonel H. A. J. - Yusuf Imam, Mr.
Ismail Khan, Mr. Zulfiqgar Ali Khan, Nawab Sir.

The motion was adopted.

Mr. President: I may inform the House that this Bill which has
just been referred to a Selest Committee is a consolidating Bill and
therefore its scope is very limited. It will be the duty of the Chairman
of the Committee, under the circumstances, to see that the Committee
restricts itself to the scope and does not travel outside it. Amendments
of substance cannot be made in the Bill.

The House stands adjourned till Monday morning at eleven o’clock.
On that day the first business on the agenda will be the consideration
of amendments that the other House might make in the Finance Bill,
if any; and then the remaining items of to-day’s agenda will be taken
up. -

The Assembly then adjourned till Eleven of the Clock on Monday,
the 28th :March, 1927.
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